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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Appeal No. 17 of 2025

In the matter of

M/s Eldeco Infrastructure and Properties Ltd,

..... Applicant
V/s

Punjab Pollution Control Board

....... Respondent

Reply by way of affidavit of Er. Jaspal Singh, Environmental Engineer,

gional Office-3, Ludhiana on behalf of respondent Punjab Pollution Control Board.

1, the above-named deponent, do hereby solemnly affirm and state as

under:

RESPECTFULLY SHOWETH

2)

That the Eldeco Infrastructure and Properties Ltd, village Rajpura,
Hussainpura & Bhattian, Tehsil Ludhiana West, District Ludhiana has filed the
present appeal before the Hon'ble National Green Tribunal u/s 16 of the
National Green Tribunal Act, 2010 against the order dated 01.10.2024 passed
by the Appellate Authority-cum - Secretary to Government of Punjab,
Department of Science, Technology & Environment constituted under the Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 whereby order dated 25.07.2024 of the
Punjab Pollution Control Board fer imposition of Environmental Compensation
of Rs. 1,30,50,000/- has been affirmed.

That the matter was considered by this Hon’ble Tribunal and vide order dated
04.07.2025, 1A no. 140 of 2025 filed by the Appellate for condonation of delay
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was allowed and the delay in filing of the present appeal was condoned. The
respondent was given four weeks' time to file reply in the case vide the said

order dated 04.07.2025 and the present reply is being filed in compliance to
the said order,

That the appellant had set up the residential township by the name of "Estate
One" in an area of 49.01 acre in the revenue estate of villages Husainpura,
Rajpura and Bhattian in district Ludhiana after obtaining the Consent to
Establish (NOC) from the Punjab Pollution Control Board vide no.
HO/LDH/NOC/2009/Colony/998 dated 12.06.2009. The Consent to Establish
(NOC) was extended upto 11.06.2013 vide letter no. 803 dated 04.02.2013
and then upto 11.06.2014 vide letter dated 04.07.2013. Thereafter, the
project proponent had obtained the Consent to operate of the Board under
the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 on 18.07.2014 valid upto
31.03.2016. The consents to operate were extended from time to time and
were valid upto 31.03.2022.

The project proponent has also obtained Environmental
Clearance under EIA notification dated 14.09.2006 for expansion of existing
project namely "Estate One" comprising of residential colony, commercial
buildings & group housing plots residential colony at Village Rajpura,
Hussainpura and Bhattian, District Ludhiana being developed by M/s Eldeco
Infrastructures & Properties Ltd. (Proposal no. SIA/PB/MIS/53933/2016) from
State Level Environment Impact Assessment Authority (SEIAA) Punjab vide
letter no. SEIAA/2016/3650 dated 23.11.2016.

That a complaint was received by the Board through email in September 2021
from the residents of the colony regarding the discharged of untreated
domestic water into rain water harvest pits through flexible pipes and onto
land for stagnation in the area reserved for a school. The complainants had
also alleged poor handling of Municipal Solid Waste and discharge of
untreated,/partially treated domestic water into parks of the colony resulting in
foul smell in the residential colony. It was further alleged that partially treated

ater is being supplied for re-use into flushing purpose. To verify the facts of

h=
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17.09.2021 and the contents of the complaint were found to be true. The

observations of visiting officer are mentioned below:

a) The project proponent has provided STP of capacity 1220 KLD (02
module) for treatment of domestic waste water generated from its
premises. As per occupancy of the residential colony, present only
one module of STP having capacity 610 KLD is in operation. The
project proponent has provided distribution network for discharge
of treated water into 12 parks of the colony having total area of
about 08 acres. Treated water from STP was found discharged into
plot adjacent to STP which is reserved for school as per the layout
plan approved by the Chief Town Planner, Punjab vide letter is
maintaining the record of untreated domestic waste water
generated however, it has not maintained the record of waste
water discharged/ reused for flushing purpose and provided to the
farmers of nearby area.

b) The distribution network provided in the residential colony has
several outlets for providing treated water from STP into parks.
However, at certain locations the outlet are very close to the rain
water harvesting pits and discharge of treated water into rain water
harvesting pits through flexible pipes could not be ruled out. During
visit. the residents have also shown the photographs of flexible

pipes discharging water from distribution network into rain water

i = harvesting pits.

c) During visit 03 rain water harvesting pits were found chocked and
rain water was found stagnated in low lying areas of the colony
and low laying vacant plots Water samples were collected from the
rain water harvesting pit in the park near the club and the analysis
results were observed as pH = 7.6, TSS = 30 mg/l, TDS = 517
mg/l. COD 97 mg/I, BOD 24 mg/! and Qil & grease 4.2 mg/I.

d) The residential colony has two no, bore wells in its premises for

extraction of ground water for domestic use. However, flow meter

has been provided with only one bore well. The project proponent ‘_
@
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Is maintaining the record of ground water extraction from one bare
well only.

e) The project proponent has provided mechanical composter for
composting of bio-degradable waste and the same was in
operation. However, the waste collection system was not proper
and MSW is collected through two open type vehicles having no
compartment system. Thus, there is no segregation of waste
during collection time. Also, project proponent is not maintaining
any record regarding recyclable waste sold to authorized vendors
and inert waste sent to Municipal dumping site. Municipal Solid
Waste was also found dumped in the plot reserved for School.

That considering the violations, a show cause notice vide letter no. 9201
dated 29.12.2021 for revocation of the consent to operate under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and
notice u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 vide
letter no. 9203 dated 29.12.2021 was issued to the appellant project
proponent with an opportunity of hearing before the Chairman of the Board
on 12.01.2022. A copy of letter no. 9201 dated 29.12.2021 is enclosed as

Annexure — R/A and a copy of letter no. 9203 dated 29.12.2021 is enclosed
as Annexure — R/B.

That the hearing before the Chairman of the Board on 12.01.2022 was
attended by Sh. Arvinder Singh, Senior General Manager, Sh. Jagtar Thakur,
General Manager and Sh. Sumit Kumar, Incharge of the Project and a written

reply was submitted which was taken on record. The representatives stated
as under:

i.  We are operating our STP in the colony on a regular basis and treated
water is being used on large green areas, plantations, flushing,
washing of roads and pavement areas. We are incurring huge cost on
running and maintenance of this plant and a maintenance agency has
been hired to this effect. We were discharging the treated water in
school area for maintenance of greenery in that area. Wild grass had

grown due to heavy rain and same was cleared. We are enclosing

2B TN recent photographs of that area. During visit of PPCB both flow meter
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Were in working condition, We had installed one at inlet arid one on
outlet. We were supplying water to adjacent farmers in paddy season
but presently there is no requirement of the same in wheat season.
However the surplus treated water is being utilized to plot owner for
construction purpose.

We have constructed 28 rain harvesting pit in various parks. The
treated water is never disposed into R.H.P. The treated water is
released in parks for watering of plants and grass. There is no direct
connection provided in rain harvesting pits. The claim by some
disgruntled residents is false and frivolous

The rainwater harvesting pits have now been done et periodic
maintenance was due for the same which is basically a maintenance
Issue We are enclosing photographs for the same

We have two bore wells in the colony but water is supplied to the
colony from only one bore well. The second bore well is used as
standby. The bore well which is being used has been provided with a
flow meter. The record of water being pumped out of this bore well is
duly maintained. In the meanwhile the process of installing flow meter
on second bore well has been started.

We have installed a mechanical composter for composting of
biodegradable waste We need to have cooperation of residents for
storing waste in different bins at the time of disposing of the same,
which is totally lacking from their side But as a service management
agency we try our best to segregate the waste record is maintained for
waste disposed but during the visit we were not asked to show the
same. We have distributed green and blue dustbins and pamphlets and

seminars to customers for segregation of garbage at source.

We wish to make kind submission that we are doing our best to
maintain the facilities in our project and any shortcoming found are not
intentional but maintenance issues. We request you to condone any

shortcoming found since rectification process is being carried out on
ese shortcomings.

*
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7) That it was observed and deliberated during the hearing that the project is
discharging its wastewater onto land for stagnation in the plot reserved for
school and the project proponent has agreed for the same in the reply
submitted during the hearing. Further, rainwater-harvesting pits have been
provided by project proponent in the various parks in the colony, which is not
allowed as per MoEF manual / guidelines as the surface runoff may also not
be allowed to discharge in these pits. As per the wastewater samples
collected from the rainwater harvesting pit, BOD = 24 mg/l and Oil & Grease

= 4.2 mg/l has been found, which is a grave violation. The project proponent
s not complying with the consent conditions as well as conditions of
Environmental Clearance granted to it. Therefore, it is a fit case to initiate
proceedings for imposition of Environmental Compensation on the project
proponent. Considering the above said facts and after the hearing the

representatives of the project and officers of the Board, the Chairman of the
Board decided as under:-

a) Consent to operate granted to the project proponent under the Water
(Prevention & Control of Pollution) Act, 1974 be revoked.

b) The project proponent shall maintain and operate its sewage treatment
plant (STP) regularly, and efficiently, so as to achieve the effluent
standards, consistently prescribed by the Board.

c) The project proponent shall discharge its treated domestic effluent only
as per the mode of disposal in the consent granted and also comply
with the Municipal Solid Waste Rules, 2016.

d) The project proponent shall not discharge any kind of its wastewater
into rainwater harvesting pits under any circumstances and shall
discharge only root top rainwater into the same.

e) Environmental Engineer, Regional Office-3, Ludhiana shall calculate the
Environmental Compensation on the project proponent for no. of days
in violations as per above and get it approved from the EC verification
Committee and send the report, within 15 days. A separate order for

imposition of Environmental Compensation will be passed

8} _ That the proceedings of the hearing held on 12.01.2022 were conveyed to the
‘ﬁf)‘) “project proponent vide letter no. 594 dated 24.01.2022 for compliance and a
-\
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copy of the same s enclosed as Annexure R/C. In compliance to the
decisions of hearing, the consent to operate under the Water (Prevention and
Control of Pollution) Act, 1974 was revoked vide letter no. 608 dated
24.01.2022 and a copy of the same is enclosed as Annexure R/D.

That the project proponent had applied for obtaining the consent to operate
from the Board under the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981. The site of
the residential colony was visited by the officer of the Board on 02.03.2022
along with Er. S.K. Gupta, member SEIAA, Punjab and violations were again
observed. It was observed that the residential project was not complying with
the provisions of the Municipal Solid Waste Management Rules, 2016, Water
(Prevention and Control of Pollution) Act, 1974 and various conditions of
Environmental Clearance. A show cause notice for refusal of consent to
operate under the Air (Prevention and Control of Pollution) Act, 1981 was
issued to the project proponent vide letter no. 4206 dated 23.06.2022 with an
opportunity of hearing before the Chairman of the Board on 07.07.2022. A
copy of letter no. 4206 dated 23.06.2022 is enclosed as Annexure R/E.

The hearing before the Chairman of the Board on 07.07.2022 was
attended by Sh. Jagtar Thakur, Senior Manager and Sh. Jagdeep Singla,
Project Manager on behalf of the project proponent, who submitted a written
reply which was taken on record. After hearing the representative of the
project proponent and officers of the Board, the Chairman of the Board
decided that the project proponent shall furnish bank guarantee of Rs. 10
lakh as an assurance to comply with the provisions of the Water (Prevention
and Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution)
Act, 1981, Municipal Solid Waste Management Rules, 2016 and conditions of
Environmental Clearance and that consent to operate under the Air
(Prevention and Control of Pollution) Act, 1981 be renewed for a period of
one year subject to the same conditions. The project proponent was directed
to comply with the provisions of the above said Acts and the conditions of
Environmental Clearance. The project proponent was also directed to submit

copy of agreements made with the farmers for disposal of treated domestic

effluent onto land for irrigation. The proceedings of the hearing held on

X | LUDHIANA (Fb.)
o Regd. No. 2784
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07.07.2022 were conveyed to the project proponent/ appellant herein vide
letter no. 4810 dated 22.07.2022 and a copy of the same is enclosed as
Annexure- R/F. In compliance to the decisions of hearing, consent to
operate under the Air (Prevention and Control of Pollution) Act, 1981 was
granted on 22.07,2022 valid upto 21.07.2023. The consent to operate under

the Water (Prevention and Control of Pollution) Act, 1974 was renewed for
short period on 24.06.2022 upto 30.09.2022,

That a fresh complaint regarding stagnation of STP water in the land reserved
for school was received by the Board on 02.08.2022. The site of the
residential colony was visited by the officer of the Board on 03.08.2022 and
violations were observed. In view of the fact that the project proponent is a
chronic violator and not complying with the provisions of the Water
(Prevention and Control of Pollution) Act, 1974, conditions of Environmental
Clearance, provisions of Solid Waste Management Rules, 2016 and the
decisions of hearing held on 07.07.2022, the matter was considered by the

Competent Authority and following decisions were taken:

a) Consents to operate granted to the project proponent both under Water
Act, 1974 and Air Act, 1981 may be revoked.
b) GLADA authorities may be directed not to grant completion certificate to

the colonizer till it makes adequate arrangements for control of
environmental pollution to the satisfaction of PPCB.

c) Suitable amount of EC may be Imposed for its failure to provide adequate
disposal arrangements.

d) RO may be requested to file prosecution case against the project
proponent and its directors for violation of conditions of environmental
clearance and provisions of Water Act, 1974.

e) The project proponent may be given one more opportunity of personal
hearing to stress upon it to comply with conditions of environmental

clearance, operate STP properly and make adequate disposal
arrangements at the earliest.

11)  That in compliance to the above decisions, the consent to operate under the
Water (Prevention and Control of Pollution) Act, 1974 was revoked vide letter
h: >~.no. 5981 dated 23.09.2022. A copy of letter no 5981 dated 23.09.2022 is

S
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enclosed as Annexure- R/G. Similarly, consent to operate under the Air
(Prevention and Control of Pollution) Act, 1981 was also revoked vide letter

no. 5983 dated 23.09.2022 and a copy of the same is enclosed as Annexure
-R/H.

That the project was aqgain visited by the officer of the Board on 25.11.2022

and the observations of the visiting officer are mentioned below:

a) The STP provided by the residential colony for treatment of domestic
waste water was in operation (one module of 610 KLD only). The
residential colony is in process of starting the second module of
capacity 610 KLD and work related to mechanical fittings has been
completed.

b) The residential colony is maintaining the record regarding operation of
STP. However, sludge filter press was not in operation. Moreover,
sludge settling in the STP was not proper.

¢) The residential colony was discharging its treated water partially onto
land for stagnation in the land reserved for school and partially into the
parks developed within the residential colony. Wild growth was
observed in the land reserved for school and this wild growth has
overcome the tree saplings earlier planted by the residential colony.

d) The residential colony has still not developed 04 acres land reserved
for plantation and the same land is even not made the part of
residential colony. The residential colony has provided pipeline for
discharge of treated water into the land of Malhi Farms located
adjacent to the residential colony, however no record regarding
amount of water discharged in this land has been maintained.
Moreover, no crop is standing in 20 acre field and no plantation has
been provided in tnis land, thus the residential colony has no
alternative disposal during ongoing no demand period
During visit also treated water was not discharged into the above said
land as no crop has grown in these fields.

e) The residential colony falled to produce any latest copy of agreement

made with farmers for disposal of treated domestic effluent.

[ Ashwani Joll
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f) The project proponent has engaged private firm namely M/s
Reddonatura India Private Limited, Bangalore for door to door
collection and segregation of municipal solid waste. The project
proponent has provided bio-composter for processing of de-gradable
solid waste. However, the residential colony failed to produce any

agreement regarding final disposal of inert / non-biodegradable

municipal solid waste.
g) The project proponent has installed 03 no. DG sets of capacities 380

KVA, 380 and all are equipped with canopies and stack of adequate
height.

13) That keeping view that the project proponent is violating the provisions of
Environmental Laws and the conditions of the Environmental Clearance, a
notice u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974
with show cause notice for refusal of consent to operate under the Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 was issued to the appellant/ project proponent
vide letter no. 73 date 04.01.2023 with an opportunity of personal hearing
before the Chairman of the Board on 17.01.2023. A copy of letter no. 73
dated 04.01.2023 is enclosed as Annexure R/I.

14)That the hearing was actually held on 25.01.2023 and was attended by Sh.
Jagtar Thakur, Senior Manager of the project proponent. A written reply was
submitted by Sh. Jagdeep Thakur which was taken on record. The
representative stated that one module of STP is functional while the second
module will be used only when the water load Increases. They are
maintaining all the record of STP at the project Site. The sludge filter press is
functional and working properly. At the time of your visit, it was under
cleaning and maintenance. The treated waste water of STP is meeting the
water requirement for landscape, tress plantation and irrigation etc. of school

and parks. Necessary permission has been obtained from the school
management for using the treated waste water in landscape development.
Additionally, the maintenance /eradication of seasonal/ wild weed etc. is

" under progress. They have 16.50-acre green area for the horticulture purpose

P P .;"" N and this land is within the project boundary. As and when required/ requested (;(i&
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by the farmers of nearby fields the treated water is discharged for crop

plantation and preparation of fields, The record is being maintained regularly.

The GLADA has approved a pipeline from outside of our colony
to be connected with Municipal Corporation sewerage treatment plant
Bhattian to carry out the excess treated water from the colony. They have
been directed to provide the pipeline from our STP to outside of our colony.
The work for the same is going on and likely to be completed shortly. Also,
resident welfare association has filed a court case for time bound

Implementation of this pipeline and is under fast-track process. The inert and

recycle waste is collected, managed and disposed to authorized

vendor/recycler as per Solid Waste Management & Handling Rules.

The officers of the Board submitted that the STPs of Municipal
Corporation, Ludhiana are not adequate capacity and some are under
rehabilitation and 2 STPs are yet to commissioned. Further, the sewerage
connection itself will be in violation of the Environmental Clearance granted to

the project.

15) After hearing, the Senior Manager of the project proponent, officers of the

Board, the Chairman of the Board decided as under:-

a) The Environmental Compensation be Imposed to the project proponent
for above said violation under the Water (Prevention & Control of
Pollution) Act, 1974 and for violation of Environmental Clearance
granted to the project. The Environmental Engineer, Regional Office-3,
Ludhiana shall calculate Environmental Compensation (EC) for the no,
of days of violations get it verified from EC Committee constituted by
the Board within 07 days. A separate order for the Imposition of EC
shall be passed, accordingly.

b) The project proponent shall not connect its effluent to the sewer till
obtain revised Environmental Clearance and NOC of the Board.

¢) The GLADA authorities shall be written not to connect the effluent of
any project /establishment with the Municipal sewer of Ludhiana till the
commissioning of new STP's of Ludhiana and having Municipal

Corporation, Ludhiana had adequate treatment capacity for domestic G/

”




effluent. The existing STP's are already under capacity and untreated

effluent is being discharged Into Buddha Nallah and ultimately into

River Satluj),

d) The following directions be Issued to the project proponent and
concerned Departments:

I The Revenue Authorities / Registrar of Land be directed not to
register any sale deed related to any plot/flat/house/shop/any
other component of this project with Immediate effect.

ii. ~ The GLADA Authorities shall be directed not to sanction any new
building plans in the residential colony for any
plot/flat/house/shop/any other component of this project.

i. The Punjab State Power Corporation Limited Authorities be
directed not to issue any new electric connection in the premises

of project proponent

The proceedings of the hearing were conveyed to the project proponent vide
letter no. 854 dated 21.02.2023 for compliance and a copy of the same is

enclosed is Annexure R/J.

16) That in compliance to the decisions of the personal hearing, consent to
operate under Water (Prevention and Control of Pollution) Act, 1974 was
refused vide no. CTOWfRenewal/LDH3/2023/20390145 dated 27.02.2023
(Annexure R/K) and directions to the authorities were issued as mentioned
below:

a) Directions were issued to the Revenue Authorities vide no 2404-06 dated
26.05.2023 as under:
"That Authorities concerned shall not register any sale deed

related to any plot/flat/house/shop/any other component of this
project with immediate effect.”

A copy of letter no. 2406 dated 26.05.2023 is enclosed as Annexure
R/L

b) Directions were issued to the GLADA Authorities vide no 2397-99 dated
26.05.2023 as under:

1. That Authorities concerned shall not connect the effluent of any
project/ establishment with the Municipal Sewer of Ludhiana till

Q
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the commissioning of New STPs of Ludhiana and having
Municipal - Corporation, Ludhiana had adequate treatment
capacity for domestic effluent. The existing STP%s are already
under capacity and untreated effluent is being discharged into
Bgfdd;'?a Nallah and ultimately into River Sutlej with immediate
effect.

2. That Authorities concerned shall not sanction any new building
plans in the residential colony for any plot/flat/house/shop/any
other component of this project with immediate effect.”

A copy of letter no. 2397-99 dated 26.05.2023 is enclosed as
Annexure R/M

c) Directions were issued to the PSPCL Authorities vide no 2401-03 dated
26.05.2023 as under:

"That Authorities concerned shall not issue any new electric
connection to any plot/flat/house/shop/any other component of
this project with immediate effect. ’
A copy of letter no. 2401-03 dated 26.05.2023 is enclosed as Annexure
R/N
17)That it is relevant to mention here that in background of the orders dated
22.12.2023 passed by the Hon’ble Punjab and Haryana High Court in CWP no.
29160 of 2023, the Greater Ludhiana Area Development Authority (GLADA)
has asked PPCB vide letter no. 30 dated 11.01.2024 to collect effluent

samples from outlet and inlet to STP installed by the residential colony.

Accordingly, the residential colony was visited by officers of the Board along

with GLADA officials on 27.03.2024 and effluent samples from outlet to STP
installed by the residential colony and from the rain water harvesting pits
were collected. As per analysis reports, concentrations of various parameters
(Outlet to STP) is pH = 7.2, TSS = 78 mg/l, COD = 228 mg/|, BOD = 65 mg/l,
08G = 11.2 mg/l and F. coli 2700 and concentration of various parameters
(Rain Water Harvesting pits) is pH = 6.6, TSS = 140 mg/l, COD = 884 mg/l,
BOD = 290 mg/l, 0&G = 11.4 mg/l and F. coli = 54,000. Thus, from the
above results, it is clear that the STP is not achieving the prescribed
standards and residential colony has discharged its untreated effluent into

rain water harvesting pit.

._}?@\\That the project site was visited by the officer of the Board on 20.05.2024

!

L and the residential colony was found ina wi -
/ (")’)O \\sﬂ y to be not complying with the provisions
j f g ,f,,”')aj

~



.

-14-

of the Water (Prevention and Control of pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 and the conditions of

environmental Clearance. A show cause notice for refusal of consent to

/ operate under the Water (Prevention and Control of Pollution) Act, 1974 and

/ Air (Prevention and Control of Pollution) Act, 1981 was issued to the project

proponent vide letter no 4057 dated 24.06.2024 with an opportunity of

hearing before the Chairman of the Board on 09.07.2024. The hearing was

actually held on 23.07.2024 which was attended by Sh. Ravinder Singh,
General Manager of the project. He submitted a written reply which was
t that earlier the sample was
d on 12.01.2024 and the

er stated that there isa

taken on record. The representative stated tha
collected from the outlet of the STP by the Boar

same was found within the permissible limits. He furth

temple near the Rain water harvesting pits from which the sample was

collected by the team on 17.03.2024. The offerings made by the devotees in

the temple such as milk find its path to the rain water harvesting pits due to

which the sample did not meet with prescribed norms.

19) After hearing the representative of the project proponent and officers of the

Board, the Chairman of Board was decided as under:

a) The consents under the Water (Prevention & Controt of Pollution) Act,

1974 and Air (Prevention & Control of Pollution) Act, 1981 applied by

the promoter company be refused.

b) The Environmental Compensation (EC) for the previou
gard without any

s violations be

imposed immediately and order be issued in this re

further delay.

c) Environmental Engineer, Regional Office-3, Ludhiana shall calculate the
amount of Environmental Compensation for the continued period of
violation, up to date and send to the EC verification committee for
verification of amount of EC.

d) Notice to issue directions u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 and u/s 31-A of the Air (Prevention & Control of

Pollution) Act, 1981 be issued to the promoter company along with an

opportunity of personal hearing.
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21) That the Appellate Authority in his order da
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e) Environmental Engineer, Regional Office-3, Ludhiana shall launch
prosecution against the project proponent and its responsible persons
for violation of provisions of Water (Prevention & Control of Pollution)
Act, 1974,

The proceedings of the hearing held on 23.07.2024 were conveyed to the
project proponent for compliance vide letter no. 4931 dated 07.08.2024 and a

copy of the same is enclosed herewith as Annexure R/O.

That in compliance to the decisions of the personal hearing held on
23.07.2024, an order for imposition of Environmental Compensation
amounting to Rs. 1,30,50,000/- for the past violations for the period from
17.09.2021 to 25.11.2022 was issue vide order no. 330 dated 25.07.2024.

The order passed by the Board for imposition of Environmental Compensation

was challenged by the project proponent by filing an appeal before the

Appellate Authority. The appeal filed by the project proponent was dismissed
by the Appellate Authority by passing a detailed order dated 01.10.2024
issued vide letter endorsement no. 84/SLO/AA/2024/713-715 dated
04.11.2024. The said order of Appellate Authority is under challenge before
this Hon'ble Tribunal in present appeal case.

ted 01.10.2024 (issued on

04.11.2024) has held that the violations which continued for considerable
period of time in-spite of notices, reminders and opportunities of hearing
afforded by the Board to the project proponent cannot be treated in a causal
manner rather such continued violations having wider ramifications in terms
of environmental pollution must be treated as grave and perilous in nature for
the sake of protection and preservation of environment. The project
proponent cannot only indulge in earning of financial profits from the project

but it also owes duty towards the protection, preservation and improvement

of the environment.

22) That it is relevant to mention here that the project of the appellant is still

(1

It g
“ap

violating the provisions of the Environmental Laws and also the conditions of

Environmental Clearance granted by State Environment Impact Assessment
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Authority (SEIAA) Punjab. The Board has issued notices and afforded @

295

\



296

23)

24)

-16-

opportunities of hearing on 18.09.2024 and 08.07.2025 to the appellant
herein and the proceedings of the hearing held on 18.09.2024 were conveyed
to the project proponent vide letter no. 6097 dated 14.10.2024 and the
proceedings of the hearing held on 08.07.2025 were conveyed to the project
proponent vide letter no. 4448 dated 18.07.2025. A copy of letter no. 6097
dated 14.10.2024 is enclosed as Annexure R/P and copy of letter no. 4448
dated 18.07.2025 is enclosed as Annexure R/Q.

That the grounds of appeal as mentioned in paragraph 20 of the appeal in
sub-paragraph A to M are not maintainable and have been appropriately
replied in the preceding paragraphs. The Environmental Compensation has
been correctly imposed upon the appellant for the period of violation from
17.09.2021 to 25.11.2022 (435 days) in accordance with the methodology of
the Central Pollution Control Board (CPCB) and the same has been mentioned
and describe in the order dated 24.07.2024 passed by the Punjab Pollution
Control Board. The lease deed alleged to be executed with Malhi Farm by the
appellant is valid for the period from 01.05.2023 to 30.04.2028 which is
executed after the period of violation for which Environmental Compensation
has been imposed by the Board. The Environmental Compensation has been
imposed for the period from 17.09.2021 to 25.11.2022, whereas the lease
deed with Malhi Farm has been executed with effect from 01.05.2023 valid
upto 30.04.2028. Similarly, the agreement with Reddonatura India Private
Limited is valid with effect from 01.10.2024 to 09.10.2025 which has been
executed after the period of violation. Hence, no ground is made out to set
aside either the order dated 24.07.2024 passed by the Punjab Pollution
Control Board for imposition of Environmental Compensation or the order
dated 01.10.2024 (issued 04.11.2024) passed by the Appellate Authority
hereby the order passed by the Board for imposition of Environmental
Compensation was upheld. The appellant cannot escape the liability for the

payment of Environmental Compensation.

That the deponent may kindly be allowed to place on record the present reply
by way of affidavit in compliance to order dated 04.07.2025 with the following

prayer.
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Prayer
It is, therefore, prayed that

i, The appeal case filed by the appellant may kindly be dismissed.
i. The appellant may kindly be directed to deposit the Environmental
Compensation amounting 1o Rs. 1,30,50,000/- for the period of

violation fl‘Om dof% 1ﬂ %a?n[}&;ﬂ fﬁ%ﬂ has

been readover & uuramed (o the deponent
executant who seemed Correctly to untlerDePOW”e“t
stand the same at the time making there of
Date: 25 / € /Q Va5 (Er. Jasﬁéf Smgh)
i Environmental Engineer,
Punjab Pollution Control Board,
Regional Office-3, Ludhiana
On behalf of Punjab Pollution Control Board

Place: [ (elliianq

Verification:
I, the deponent above named, do hereby verify and state that the
contents of the above affidavit are true and correct to the best of my knowledge and

belief, as derived from the official record. No part of the above affidavit is false and

(@

nothing material has been concealed there from.

Date: 2 5/g ’ 204 S (Er. Jaspal Singh)
Enwronmental Engineer,
Place: ( L ollua ma, Punjab Pollution Control Board,

Regional Office-3, Ludhiana

i On behalf of Punjab, Pollution Control Board
mimmummm%m

been readover & explained to the deponent

executant who seemed Correctly to under
S Mesanar b maadipTRe

25 AUG
Attes dAs tjyg&ﬂod
U\ N
ary Public) LOM,
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PUNJAB POLLUTION CONTROL BOARD

@ Dated:

o Reglstered

L M/s Eldeco Infrastructure and Properties Limited,
residential Township namely Eldeco Estate One
at Village-Rajpura, Husssainpura and Bhatlan,

Ludhiana. /'/j ’

N !
b: show cause notice for revocation of consent to operate granted
5on under the Water (Prevention & Control of Pollution) Act, 1974,

Whereas, it is mandatory on part of the project proponent to obtain 'consent
10 establish' (NOC) u/s 25/26 of the Water (Prevention &Control of Pollution) Act, 1974
and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981.

And whereas, it is also mandatory on part of the project proponent to obtain
consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 for discharge of trade effluent from its project premises.

And whereas, it is also mandatory on part of the project proponent to
srovide adequate & appropriate pollution control arrangements to bring down the
concentration of various pollutants within the permissible limits prescribed by the Board.

And whereas, the residential colony was established after obtaining the
‘consent to Establish’/NOC from the Board vide no: HO/LDH/NOC/2009/Colony/998
ated 12.06.2009, in an area of 49.01 acres (1,98,388.06 m2) in the revenue estates of
vllages Hussainpura, Rajpura & Bhattian. The ‘Consent to Establish’/NOC was further

sxtended upto 11.06.2013 vide Board’s letter no: 803 dated 04.02.2013 and then again
extended upto 11.06.2014 vide no R13LDH4CTE392047 dated 04.07.2013.
And whereas, thereafter, the project proponent had obtained 'Consent to
Operate’ under the Water Act, 1974 & Air Act, 1981 vide no: R14LDH3CTOW 1508765
sated 18.07.2014 & R14LDH3CTOA1370902, valid upto 31.03.2016 each, further
extended for period upto 31.03.2018 each. Thereafter, the project proponent had
otained ‘Consent to Establish’/NOC expansion vide no: CTE/Exp/LDH3/2017/5128801
dated 21.03.2017 for expansion of existing project from 1,98,388.06 m2 to 2,96,128.25
m2. The project proponent had also obtained Environmental Clearance for 2,96,128.25
m2 area ( total built up area 84170.98 m2) from the State Level Environment Impact
Assessment Authority, Punjab under EIA notification dated 14.09.2006 vide no:
SEIAA/2016/3650 dated 23.11.2016. Thereafter, the Project Proponent has obtained
Veried 'Consent to Operate’ under the Water Act, 1974 & the Air Act, 1981 vide no
CTOW/Varied/LDH3/2018/7167915 & CTOA/Varied/LDH3/2018/7168219 both dated
?9.05.2018, valid upto 31.03.2019 each. The ‘Consent to Operate’ under the Water Act,
1374 & the Air Act, 1981 were further extended for period upto 31.03.2022 each vide no
CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378
"ESpectively,
*h And whereas, a complaint was received through e-mail from the residgnts
e teh colony regarding untreated domestic water discharged into rain water harvesting
he ¢ f0ugh' flexible pipes and onto land for stagnation in the area reservted for school.
msma‘:mplamants has complained about poor handling of Municipal Solid Was‘rte ar'ndI
tolon ge of ’untreated/partially treated domestic water into parks of the residentia
this ‘If‘resultrng in foul smell in the residential colony. The complainants have also
Plained aboyt partially treated water supplied for re-use into flushing purpose.
17,09 3t And whereas, the residential colony was visited by officer of the Boar.d_ on
1 Thé Lin the presence of residents of the colony and It was observed as und:ar)- for
treat;mjer:t proponent has provided STP of capaclty 1220 KLD (02, modu ﬁcy &
S ent °f domestic waste water generated from its premises. As per occu:ED b
Derasldentlal colony, present only one module of STP having capacity 610 et
treateéon' The project proponent has provided distribution network for disc o
Water Water into 12 parks of the colony having total area of about.OB .acres. .t
scho, °M STP was found discharged Into plot adjacent to STP which i reserv \
35 per the la d by the Chief Town Planner, Punjab vide lette”
Ng yout plan approved oY

: : nent
23 dated 13 01 2014 Wild grass found grown in this plot. The project ki -

0



19

/
enerated ;
 untreated domestic waste water g howQealg
rd o
¢

. sed for flushing m
is maintaining the reco ste water discharged/ reu 9 Purpg,

fwa
has not maintained the record 0

nearby _ s
and provided to the far::ef‘-';;:ided in the residential colony has several Outley
S 0
2. The distribution netwo

. . Or
certain locations t |
from STP into parks. ﬂowever"athar e of treated whe Utley
providig.tisan asel in water harvesting pits and disc bg led out. D ?ter intg
e :T-,Z '::*.s through flexible pipes could not be ru . Durip
rain water harvesti

i ipes discharg;j '
have also shown the photographs of fikekle PR ING watg,
the residents hav ) ks
from distribution network into rain

r harvesting pits.
i ked and rain :
During visit 03 rain water harvesting pits were found choc Water i,
3. During visi :
found stagnated in low lying areas of th

e colony and low laying vacant plots.
in wa
samples were collected from the rai

area.

5
Wate,
e (|ub
Mgy

ter harvesting pit in the park near y,
H = 7.6, TSS = 30 mg/l, TDS = 517
0=l R bore wells in its premises for extraction of groyp

4. The residential colony has two no. bo 4y 4

: flow meter has been provided with only gne bore
water for domestic use. However, of it . .
i intaining the record of ground water extractig, fro
well, The project proponent is maintaining m
one bore well only. : _

5. The project proponent has provided mechanical composter for €omposting of bio.
degradable waste and the same was in operation. However, the wast.e Coliectipn:
System was not proper and MSW is collected through twg open type V?h'des having
N0 compartment system. Thus, there is no segregation of waste during collection
time. Also project proponent is not maintaining any record regardlng recyclable wasto
sold to authorized vendors and inert waste sent to Municipal dumping site, Municipg|
Solid Waste was also found dumped in the plot reserved for Schooll.

And whereas, the project proponent is violating the provisions of the Water

& Control of Pollution) Act, 1974 and condition no. i, v, vi, vii, viii of the

Part IV i.e. Conditions for Operation Phase and Entire Life of the Environmental Clearance

Obtained by it from the State Level Environment Impact Assessmert Authority, py
und

-

(Prevention

njab
er EIA notification dated 14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016.

And whereas, it has now been proposed to initiate action against the pr
Proponent for revocation of consent to operate granted under the Water (Prevenlion &
Contro| of Pollution) Act, 1974 along with an opportunity of personal hearing.

As such, you are, hereby, given an opportunity to file objections, if any, on
the proposed action before the Chairman of the Board on 12.01.2022 at 11:30 am
in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road,

Head Office, Patiala, failing which the Proposed action shall be taken or any other action

deemed fit in the matter will be taken without any further notlcefopportunity_
This ; ;

oject

-—

r

R
For and on behalftr);
Punjab Poliuti trol Boa
Cl 907 i ution Con
Endst. No......\.55.. .45

|
Dated .20\ %1207 |
\-/m;y of the above is forwarded to the Environmental ineer, Punjab
Pollution Control Board, Regional Office-3, ental Engi

Ludhiana for informati essary action:
He is requested to inform the Project proponent regardir:;ndtt:e::f hearing 3t
Regional Office level also and ensure Fepresentative of the project proponent t0
attend the hearing.

i\
i
=7 sl

For and on beh’":df
Chairman, Punjab pollution Control Bo3

Ty,

Chairman,
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"‘\if’f PUNJAB POLLUTION CONTROL BOARD
. Dated: .
REGISTERED -
. ' -
To M/s Eldeco Infrastructure and Properties Limited |
Residential Township namely Eldeco Estate One ' ' ' E
at Village-Rajpura, Husssainpura and Bhatian, ”\30{0

Ludhiana. .-‘J" 4 AN

MANLs 472 20) 1>-]

Notice u/s 33-A of Water (Prevention & Control of Pollution) Act
r

Sub: 1974 as amended in 1988,
Whereas, it is mandatory on part of the project proponent to obtain ‘consent

to establish’ (NOC) u/s 25/26 of the Water (Prevention &Control of Pollution) Act, 1974
and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981.

And whereas, it is also mandatory on part of the project proponent to obtain
consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 for discharge of trade effluent from its project premises.

And whereas, [it is also mandatory on part of the project proponent to
provide adequate & appropriate pollution control arrangements to bring down the
concentration of various pollutants within the permissible limits prescribed by the Board.

And whereas, the residential colony was established after obtaining the
‘consent to Establish’/NOC from the Board vide no: HO/LDH/NOC/2009/Colony/998
dated 12.06.2009, in an area of 49.01 acres (1,98,388.06 m2) in the revenue estates of
villages Hussainpura, Rajpura & Bhattian. The '‘Consent to Establish’/NOC was further
extended upto 11.06.2013 vide Board'’s letter no: 803 dated 04.02.2013 and then again
extended upto 11.06.2014 vide no R13LDH4CTE392047 dated 04.07.2013.

And whereas, thereafter, the project proponent had obtained ‘Consent to
Operate’ under the Water Act, 1974 & Air Act, 1981 vide no: R14LDH3CTOW1508765
dated 18.07.2014 & R14LDH3CTOA1370902, valid upto 31.03.2016 each, further
extended for period upto 31.03.2018 each. Thereafter, the project proponent had
. obtained ‘Consent to Establish’/NOC expansion vide no: CTE/Exp/LDH3/2017/5128801
dated 21.03.2017 for expansion of existing project from 1,98,388.06 m2 to 2,96,128.25
m2. The project proponent had also obtained Environmental Clearance for 2,96,128.25
m2 area ( total built up area 84170.98 m2) from the State Level Environment Impact
Assessment Authority, Punjab under EIA notification dated 14.09.2006 vide no:
SEIAA/2016/3650 dated 23.11.2016. Thereafter, the Project Proponent has obtained
Varied ‘Consent to Operate’ under the Water Act, 1974 & the Air Act, 1981 vide no
CTOW/Varied/LDH3/2018/7167915 & CTOA/Varied/LDH3/2018/7168219 both dated
29.05.2018, valid upto 31.03,2019 each. The ‘Consent to Operate’ under the Water Act,
1974 & the Air Act, 1981 were further extended for period upto 31.03.2022 each vide no.
CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378,
respectively.

And whereas, a complaint was received through e-mail from the residents
of the colony regarding untreated domestic water discharged into rain water harvesting
pits through flexible pipes and onto land for stagnation in the area reserved for school.
The complainants has complained about poor handling of Municipal Solid Waste and
discharge of untreated/partially treated domestic water Into parks of the residential
colony resulting in foul smell in the residential colony. The complainants have also
complained about partially treated water supplied for re-use into flushing purpose.

And whereas, the residential colony was visited by officer of the Board on
17.09.2021 in the presence of residents of the colony and it was observed as under:-r )
L. The project proponent has provided STP of capacity 1220 KLD (02 module) for

treatment of domestic waste water generated from its premises. As per °°°”pa"ciy fn
the residential colony, present only one module of STP having capacity 610 KLDIs of
operation. The project proponent has provided distribution network for dlschargeted
treated water into 12 parks of the colony having total area of about 08 acres. Tre: .
water from STP was found discharged Into plot adjacent to STP which It.s reserw.; il
school as per the layout plan approved by the Chlef Town Planner, punjab vide le ;

1 R (L)



dated 13.01.2016. Wild grass found grown In this plot. The project proponent
\ Jno. < taining the record of untreated domestic waste water generated however, it
) is ma": ma‘”‘alncd the record of waste water discharged/ reused for fiu

shing purposa
has no ded to the farmers of nearby area.

rovl .
and ?ﬂslf“’“tmn network provided In the residentia colony has saveral gutiets
Tho\ﬂdiﬁg treated water from STP Into parks. Howaver, at certain locations
o ;

very close to the rain water harvesting pits ang discharge of treatad water ints
are ket harvesting pits through flexible PIpes could not be ruled out During visit,
rain ssidents have also shown the photographs of flexible pipes discharging water
:h:mr gistribution network Into rain water harvesting pits.
il

. puring Visit 03 rain water harvesting pits were found chocked and rain water wa-
7 aund stagnated in low lying areas of the colony and low laying v
0 e .

acant plots Water
samples were collected from the rain water harvesting pit in the park near the cluh
;and the analysis results were observed as pH = 7.6, TSS = 30 mg/l, TDS = 517 gl
cop =97 mg/l, BOD = 24 mg/l and Oil & grease = 4.2 ma/l.

s The residential colony has two no. bore wells in its premises for extraction of ground
- water for domestic use. However, flow meter has heen provided with only ona bore-

well. The project proponent is maintaining the record of ground water extraction from
one bore well only.

. 5. The project proponent has_provided mecharical composter for composting of bio-

degradable waste and the same was in operation, However, the waste collection
system was not proper and MSW is collected through two open type vehicles having
no compartment system. Thus, there is no segregation of waste during collection
time. Also project proponent is not maintaining any record regarding recyclable waste
sold to authorized vendors and inert waste sent to Municipal dumping site. Municipal

Solid Waste was also found dumped in the plot reserved for School,
And whereas, the project proponent is violating the provisions of the Water
(prevention & Control of Pollution) Act, 1974 and condition no. iii, iv, vi, vii, viii of the
part IV i.e. Conditions for Operation Phase and Entire Life of the Environmental Clearance
obtained by it from the State Level Environment Impact Assessment Authority, Punjab
under EIA notification dated 14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016.
And whereas, the matter has been considered by the Competent Authority
and it has been decided to issue notice u/s 33-A of t|

he Water (Prevention & control of
L Pollution) Act, 1974 as amended in 1988 alon

g with an opportunity of personal hearing
= 4 before Chairman of the Board and it has been
L}

proposed to issue direction to the Ravenue
Authority to stop registry of plots in the colony.

As such, you are, hereby, given an opportunity to file objections, if any, on
the proposed actions before the Chairman of the Board on 12.01.2022 at 11:30 am
in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road,
Head Office, Patiala, failing which the proposed action shall be taken or any other action
deemed fit in the matter will be taken without any further notice/ opportunity.

far

the outint

¥

For and on behalf of
qlﬁ\ﬁ Chairman, Punjab Pollution Control Board
Endst. No....

e Dated .2 [12)202)

py of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-3, Ludhiana for information & necessary action.

He is requested to inform the project proponent regarding date of hearing at
Regional Office level also and ensure representative of the project proponent to
attend the hearing. |
>l
& L. I o
For and on behalf of
T Chairman, Punjab Pollution Control Board
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) PUNJAB POLLUTION CONTROL BOARD
No. S REGISTERED Daled! } }
. - ovesdt) | ag
M/s Eldeco Infrastructure and Properties Limited,
Resldential Township namely Eldeco Estote One
At Village-Rajpura, Husssalnpura and Bhatlon,
Ludhlana, ; :
Sub:- Proceedings of the personal hearing glven by Chalrman of the

Board on 12,01.2022 U/s 25/26 and u/s 33-A of Watar
(Prevention & Control of Pollution) Act, 1974 as amended In 1988,

The following were present:

Er, Krunesh Garg, Member Secretary
Er. Gurbakshish Singh Glll, SEE, 20-2, Ludhlana,
Er. Gursharan Dass Garyg, EE, 20-2, Ludhiana,

On behalf of the profect

Sh. Arvinder Singh, Senlor General Manager
Sh. Jagtar Thakur, General Manager
Sh. Sumit Kumar, In-charge of the project

The officers of the Board brought out that the residential colany was
established after obtaining the ‘Consent;to; Establish/NOC from the Board vide no:
HO/LDH/NOC/2009/Colony/998 dated 12.06.2009, In an area of 49.01 acres
(1,98,388.06 m2) In the revenue estates of villages Hussalnpura, Rajpura & Bhattian,
The ‘Consent to Establish’/NOC was further extended upto 11.06.2013 vide Board's

letter no: 803 dated 04.02.2013 and then agaln extended upto-11,06.2014 vide no
R13LDH4CTE392047 dated 04,07.2013,

The project proponent had obtalned 'Consent to Operate’ under the Water

Act, 1974 & Alr Act, 1981 vide no: R14LDH3CTOW1508765 dated 18.07.2014 &
RI4LDH3CTOA1370902, valid upto 31.03.2016 each, further extended for period upto
31.03.2018 each. Thereafter, the profect proponent had obtalned ‘Consent to
Establish’/NOC expansion vide no: CTE/Exp/LDH3/2017/5128801 dated 21,03.2017 for
expansion of existing project from 1,98,388.06 m2 to 2,96,128.25 m2. The project
proponent had also obtained Environmental Clearance for 2,96,128.25 m2 area ( total
bullt up area 84170.98 m2) from the State Level Environment Impact Assessment
Authority, Punjab under EIA notification dated 14.09,2006 vide no: SEIAA/2016/3650
dated 23.11.2016. The Profect Proponent has obtalned Varied Consent to Operate’
under the Water Act, 1974 & the Alr Act, - 1981 wvide no
CTOW/Varied/LDH3/2018/7167915 & CTDA/Varled/LDH3/2018/7168219 both dated
29.05.2018, valid upto 31,03.2019 each, The 'Cansent to Operate’ under the Water Act,
1974 & the Alr Act, 1981 were further extended for period upto 31.03,2022 each vide
no.  CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378,
respectively, ;

A complaint was recelved through €-mall from the résidents of the colony
regarding untreated domestic water discharged Into raln water harvesting pits through
flexible pipes and onto land for stagnation In the area reserved for school, The
complainants has complalned about poor handling of Municipal Solld Waste and
discharge of untreated/partially treated domestic water Into parks of the residentlal
colony resulting In foul smell In the reslidential colony. The complalnants have also
complained about partially treated water supplied for re-use Into flushing purpose.

The residental colony was visited by officer of the Board on 17.09.2021 In
the presence of residents of the colony and It was observed as under:-

1. The profect’ proponent has provided STP of capacity 1220 KLD (02 module) for
treatment of domestic waste water generated (rom Its premises, As per pccupancy
of the residentlal colony, present only one module of STP having capacity 610 KLD s
In operation, The profect proponent has provided distribution network for discharge

of treated water Into 12 parks of the colony having total area of about 08 acreschy
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Treated water from STP wnﬂ;‘dhd'dllchmw Iito plot adjacont 'lo T:wT: ;Id;'::a: \
reservéd for school 88 per the Iayout plon opproved by tha Chle as obsorved In \'
Punjab vide letter no, 223 dated 13.01,2016, Wild grass grovth l':;md domastic y !
this plot, The project proponent Is maintelning the racord of u:‘d of wiaste vioter
waste water ganerated howavar, It ho not maintained lh"f ﬂ:ﬁn of nderby ares,
discharged/ reused for flushing purposa ond provided Lo the :;:u savars] oullets for

2. The distribution network provided In the rasidentla] ﬂ:?::rtaln locatlons the outiet

providing treated water from STP Into parks. Howovar, stad viater Into
ae ver coseto el wlar havestng o1 0 d"‘m :ﬁ?:ér:ut. During visit,
raln water harvesting phs through flexibla pipes could ";” plpes discharging water
the residents have olso shown the photographs of flexible
from dlstribution network Into raln water harvesting pts: ocked and rain vater s

3. During visit 03 raln water harvesting plts were found ¢ch

vacant plots. Water
found stagnated In low ylng areas of the eolony and ’°;’It"l:':ge park near the club

samples were collected from the rain water harvesting 105 = 517
and the analysls results were observed ;so :I; - ?aas; Is‘?z’ngt}lmgﬂ’
mg/l, COD = 97 mg/l, BOD = 24 mg/l an gre ! 2

4. The residentlal eslony has two no. bore wells In lts premises for """’“"‘;" :;egr:;r::.l
water for domestlc use, However, flow meter has been provided v;llh ‘;’; Y st/ ]
well. The project proponent Is malntalning the record of ground ¥a

from one bore well only. G
5. The project proponent has provided mechanical composter for composting f’cgm
degradable waste and the same was In operation, However, the waste r.olhe wnn
system was not proper and MSW Is collected through two operf type vehicles having
no compartment system, Thus, there Is no segregation of waste during colfection
time. Also project proponent Is not maintaining any record regarding recyclable
waste sold to authorized vendors and Inest waste sent to Municipal dumping site.
Munidpal Solld Waste was also found dumped In the plot reserved for Schaol.
The profect proponent Is;vldlating the provislons of the Water (Prevention
& Control of Pollution) Act, 1974 and condition no. Ifl, Iv, 1, vil, vill of the part IV L.e.
Conditions for Operation Phase and Entire Uife of the Environmental Clearance obtalned
by It from the State Level Environment Impact Assessment Authorlty, Punfab under EIA
notification dated 14,09.2006 vide no: SEIAA/2016/3650 dated 23:11.2016.
The matter has been consldered by the Competent Authority and It has
been dedlded to Issue notlce u/s 33-A of the Water (Preventlon & cantral of Pollution)
Act, 1974 as amended In 1988 alongwith show cause notice for revocation of consent to
operate granted under the Water (Prevention & Control of Pollution) Act, 1974 with an =
opportunity of personal hearing before Chalrman of the Board and, It has been proposed
to Issue direction to the Revenue Authority to step reglstry of plots In the colony.
Accordingly, nolice ufs 33-A of the Water {Prevention & control of
Pollution) Act, 1974 as amended In 1968 alongwith show cause notice for revocation of
consent to operate granted under the Water (Prevention & Control of Poliution) Act,
1974 was Issued to the Industry with an opportunity of personal hearing before
Chairman of the Board on 12.0,1_125_01'2.
Sh. Arvinder Singh,*Senlor General Manager of
hearing and submitted a written reply stating as m'l{ter:.q the project attended the
1. We are operating our STP In the colony on a reqular basls and
used on large green areas, plantations, flushing, washing ar@::;zd;::t;l::ﬂem
areas. We are Incurring huge cost on running and maintenance of this plant and a
malntenance agency has been hired to this effect, We were discharging the treated
water In school area for melatenance of greenery In that area, wild grass had
due to heavy reln and seme was cleared, We are enclosing recent photo ggwr;
thet area, Ouring visit of PPCB both flow meter were In working eon‘:c‘lltl; gr;f y
Installed one at Inlet and one on outlet, We wers supplying w, bt
farmers In paddy season but presently there Is no requl ) MW At
s requiremont of the game In wheat
season, However the surplus treated water |s being utllized to
construction purpose, g plot owner for
2, We have constructed 28 raln hary :
never disposed Into RH,P, ™ ey by ';':'.T::upsrﬁ'p'."ﬂt.",:"“ M
" plants and gross. There Is no direct connection provided In rain ha F watering of
. dalm by some disgruntied restdents In false end friyolous, - rvesting pits, The
i L Ay
3 i
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Mt Cldita b-kmwdi.m-v f-v-\&tc_s -
r 3. The ralnwater harvesting pits have now bagn H

cleaned as parlodi Intanance
due for the same which Is basieally & ma) Patee g
photographs for the same. ntenanca lssua. Wa ard enclosing

4. We have two bore wells In the colony but wotar |
one bore well, The second bore well Is used as
used has been provided with a Mow meter,

N r——y ey

s supplied to tha colony from only
oy ﬂl!l'ldlzv. ;l'ho bore wall which Is baing
a record of w

this bore well Is duly maintained. In tha meanwhile the prlﬁ;lzu::ﬁn‘::;‘:l?:: : L::ot:
meter on second bore well has been storted,

5. We have Installed 8 mechanlcal composter for composting of blodegradable waste.
We need to have cocperation of residents for storing woste In differont bins at the
time of disposing of the same, which Is totally lacking from thelr side. But as 2
service management apency we try our best to segregate the waste, Record Is
malntalned for waste disposed but during the visit we were not asked to show the
same. We have distributed green and blue dustbins and pamphlets and semlnars to
customers for segregation of garbage at source.,

We wish to make kind submisslon that we are doing our best to malntaln
the faclities In our project and any shortcoming found are- not Intentlonal but
maintenance Issues. We request you to condone any shortcoming found since
rectification process Is belng carried out on these shortcomings.

It was discussed during the hearing that the project Is discharging Its
wastewater onto land for stagnation In the plot reserved from 'school and the project
proponent has agreed far the same In the reply submitted during the hearing. Further,
rainwater-harvesting pits have been provided by project proponent In the varlous parks
In the colony, which Is not allowed as per MoEF manual / guldelines as the surface
runoff may also not be allowed to discharge In these pits. As per the wastewater
samples collected from the rainwater harvesting pit, BOD = 24 mg/l and Oll & Grease =
4.2 mg/l has been found, which Is a grave violation. The project proponent is not
complying with the consent conditions as well as conditions of Environmental Clearance
granted to It. Therefore, It is a fit case to Initate proceedings for Imposition of
Environmental Compensation on the project proponent.

Considering the above sald facts, after the hearing the representatives of
the project and officers of the Board, the Chalrman of the Board decided as under:-

1. Consent to operate granted to the praject proponent under the' Water (Prevention &
Control of Pollution) Act, 1974 be revoked.

2. The project proponent shall maintain and operate Its sewage treatment plant (STP),

" regularly and efficlently, so as to achleve the effluent standards, consistently as
prescribed by the Board.

3. The project proponent shall discharge its treated domestic effluent dnly as per the
mode of disposal in the consent granted and also comply with the Municipal Solid
Waste Rules, 2016, ’ ’

4. The project proponent shall not discharge any kind of Its wastewater Into rainwater
harvesting pits under an

y circumstances and shall discharge only roof top ralnwater
_Into the same. = Lt 3 *

5. Environmental Engineer, Reglonal -Office-3, Ludhlana shall calculate the
Environmental Compensatlon on the project proponent for no. of days In violations
as per above and get It approved from the EC verification Committee and send the
report, within 15 days. A separate order for Imposition of Environmental

 Compensation will be passed.

....You are, therefore, requested to comply with the decislons of the personal
hearing within the stipulated perfod and submit compliance report to the Bo

5 "t%-nm.._-

For and on behalf of

' Punjab Pollution Control Board
Endst. N0 2T srsuree . Dated J.I:Eh.m..

N A copy of the abov'd-ji’-rémarded to the Environmental Englneer, Punjab
ollution Control Board, Reglonal Office+3, Ludhlana for Information & necess

apy actlon.
%ll)wh—-—'

a For and on behalf of
%[y, ‘Pupjab Pollution Control Board
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- Eldeco In1ostrueiyrg & Praperiiag g1g,
o " .
—_ P
? UNJAB POLLUTION CONTROL BoARD
No. £o Dated )
REGISTERED 2] 202 2
. .
M/s Eldeco Infrastructura and Propartjes Limitad
Res|dentlal Township namaly Eldeco Estate Ona |
At Village-Rajpura, Husssalnpura ang Bhotian,
Lughlana,
Subject:  Revocation of consent to Operate under Wat
Control of Pollution) Act, 1974, R (Rheston o

Whereas, |t |s mandatory on part of the project
: 3 roponent
mnsegn;“to edstabllsh (NOC) u/s 25/26 of the Water {Prevgntljon &pCo?\trnl of Eil{;‘t’lt::;
Act, 1974 an Al‘r]\!ds 21 of the Alr (Prevention & Control of Pollution) Act, 1981,

Whereas, It Is also ma d
obtaln consent to uperate’an outlet y 15726 o e eion s Do &

Pellution) Act, 1974 for gj

ar:ﬁﬂtraﬁon of varlous pollutants within the permissible limits prescribed by the

And whereas, the residential colo was established after obtaln|
‘Consent to_Estabilsh/NOC from oid alning the

__.onse gt oG from the Board vide no: HO/LDH/NOC/2009/Colony/998
P 08:2009, In/anarealof/49.01 acres (1198,386,06 2} n-tne verrrcer et
| _of\v!!_[agg;;ﬂy_asa,!gﬁk’{.@:,?@]_pyg} &Bhattian! The ‘Cofisent to Establish’/NOC was further
extended Upto 1110612 13 Vide'Board's'letter no: 803 dated 04.02.2013 and then again
extended upto-11706.2014 Vide no RI3LDH4CTE392047 dated 04.07,2013.
’ . And whereas, the "project proponent had obtalned 'Consent to Operate’
under the Water Act, 1974 & Alr Act, 1981 vide no: R14LDH3CTOW1508765 dated
18.07.2014 & R14LDH30'0A1370902, valid upto 31.03.2016 each, further extended
for period upto 31.03.2018 each. Thereafter, the project proponent had obtained
'Consent to Establish’/NOC expanslon vide no: CTE/Exp/LDH3/2017/5128801 dated
21.03.2017 for expansion of existing project from 1,98,388.06 m2 to 2,96,128,25 m2.
The project proponent had also obtalined Environmental Clearance for 2,96,128.25 m2
area ( total built up area 84170,98 m2) from the State Level Environment Impact
Assessment Authority, Punjab under EIA notification dated 14.09.2006 vide no:
SEIAA/2016/3650 dated 23.11.2016, The Project Proponent has obtalned Varied
‘Consent to Operate’ under the Water Act, 1974 & the Alr Act, 1981 vide no
CTOW/Varied/LDH3/2018/7167915 - & CTOA/Varied/LDH3/2018/7168219 both dated
29.05.2018, valld upto 31.03.2019 each. The ‘Consent to Operate’ under the Water Act,
1974 & the Alr Act, 1981 were further extended for period upto 31.03.2022 each vide
no. CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378,
respectively. T i TN
e E.-. A Y ; Aﬁd'\iﬁErEé's, a complalnt was recelved through e-mall from the residents

“of the colony regarding Untreated domestic water discharged Into rain water harvesting
Pits through flexible plpes and onto land for stagnation In the area reserved for school,
The complalnants has complalned about poor handiing of Municipal Solid Waste and
discharge of untreated/partlally treated domestic water into parks of the residentlal
colony resulting In. foul smell In the resldential colony. The complalnants have also
complained about partlally treated water supplied for re-use Into flushing purpose. i
“And whereas, the residentlal colony was visited by officer of the Boa d on
17.09.2021/I the presence of residents of the colony and It was abserved as ume;).-mr
1. The ‘project proponent has provided"STP"of capacity 1220 KLD (02 mo Lk
tréatment of domestic waste water generated from Its premises. As per glcgu'gw Y
. of the Tesidentlal colony, present only one odule of STP having capaclt'vr bk
 In‘operation, The profect proponent has proyjded dlstribution network tlII ooy
,_d!;q-'ffked water Into 12 parks of the culggy@&‘i[{]g ‘total area n: ::?T et
- Treated water from STP was found dischargedj[il o_{p_lgt adjatgrr:ler L Lt
_n.reseérved for school as per the layout plafjia prpy’sq} by the Lol
+7Plinjab-vide letter no, 223 dated 130112016 W"‘%{]L!_-':S growth g domati
Jthls plot. The project proponent Is Jmelita iR)record of untre

17 ' d howaverA { td\tha.record of waste water
viastéfyiater generated howayer;t|tihasjic plnad|thae,reco iy
Hs'tf_}:;l;’rgéél/,{re'u‘séd for. flushing pliipase {i{olth farmers of nearby

; ;.r'..,_: iyl El.e-lt A 3 "
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Punjab under EIA notification dated 14.09.2006 vi
dated 23,11,2016,, e

4. We'have: tw

) Wall has beap staitad
, 5./Wa'kiave Installed a me s 125008 sto &F
it dgWelneed to

e
S 1“

b6 tldoco Infrastructure & Properties ld,

I out|

sidential colony hns severa

k provided In the ro ortaln locations the outlat

3 The m?;:‘;ﬂggd“\sl.:::: mgm BIPI lnlt!nl;&':;'p“ﬂnn:f rril:'cthcmqm of trented watar Iny,
i faln water harv d not bo rulad-out, Durlng vig)y
aro very close to tho igh flaxiblo pipos could n ! ,
min water hnT:i‘m gl:\im: Ehn photapraphs of n;::mln pipas discharging water
m"mﬂl:;m“;“ Lty Ilﬁt:'rvat::‘:;g!nrll!:nmorlglpg.gu t‘:huckuti ond roln wute‘:v wlas

s : : ;

W g vea ity r?r:nlt;:r: :::.nn arens of the colony and lowl ll';\ﬂ TﬂoVﬂ;?;‘nﬁ'::‘mo EILTI:
s “an:‘gnoclml from tha rain water harvasting stsn- anmgll D5 = 517
andhg s ol wmzomrflud donn ;r:r'ngé wd2mgl.

= 97 mg/l, BOD = 24 mp/| an : lon of ground
A. T8 resdental colony ha e o, Bora wols In s promises for extractlon of g

Ided with only one bore.
¢. Hawaver, flow meter has been prov

w\.::!tﬂm dporg}?:iltltp‘rl;ponunt Is rﬁnlntnlnlng the record of ground water extraction
from one bore well only.

i t proponent has provided mechanlcal composter
: Ehtsrgd?tﬁi \Basg: and the same was In operation, Howeve
System was not proper and MSW Is collected through two op
No compartment system. Thus, there Is no segrcgntlop of
Hme, Also project proponent Is not maintaining any ‘reco

ets for

for composting of bjo-
f, the waste collection
en type vehicles having

And whereas, the project proponent Is violating the provisions of the
Water (Prevention & Control of Pollution) Act, 1974 ang condition no, i, Iy,
of the part 1V | e, Conditions

M v, v, vl vin

for Operation Phase and Entlre ! A t

carance obtained b it from the Stat ent Impact ssessmen
y de no: 5EIAM2016{3650

Y the Competent Authorlty

e N RN Y

T ¥ Ang g_.'vr?eréas‘ 1&.‘1}?@%&5&;has.l_s‘eél.;qnsldered b
and it has _b_e‘e'ﬁﬁ!g'g{deﬂ;thil'ss ue notice U/S733-A of the Water (Prevention & control of
Pollution) Act, ;1_9?§§slhl‘h:¢nﬂe'in 1988 alongwith show cause notice for revocation of
consent to qpe‘rﬁte:g'm'ﬁkediuﬁgerﬁgﬁi'-Water (Prevention & Control of Pollution) Act,
1974 with an opportunity of personal hearing before Chalrma

been proposed to

n of the Board and |t has
Issue direction to the Revenue Authority to stop registry of plots n
the colony,
And whereas, notice u/s 33-
Pollution) Act, 197

of the Water (Prevention & control of
4 as amended in 1988 alongwith s
consent to operate

ce for revocation of
granted under the Water (Preventlon & Control of Pollution) Act,
1974 was Issueq to the Industry with an opportunity of personal hearing before
Chairman of the Boarg on 12,01,2022, :
And whereas, 5h. Arvinder Singh, se
attended the hearing and submitted a written reply :
1. We are operating our STP In _Q}g&jgny 9N a reqular basis angd treated water |5 belng
used on large green areas;iplantations, flushi
areas. We are

are s2tlons, N9, washing of roads and pavement
Incurrir_ng;hg_ge COSt On running ang maintenance of this plant and a

maintelnan;e agency, has Heg hlred to this efr » Y€ were discharging the treated

water In school area (g maintenance, of greenery In that

due to hediTraiR e e

e area. Wild grass had gl‘i:wnr
LS TNBN{Same; Was! cleared, & are enclosin recent photographs o
that_area.l-.-_[.}_ulrilng\‘l\s_l“f?{ﬁr; P‘P,C_El“fbulth flow meter were |n - p

installed one at'Inlet’ and o

Working condition. We had

Ne on outlet, We were Supplyng water to adjacent

farmers In paddy season but presently there Irement of the same In wheat

Season, However the Surplus treated water Is belng utilized to plot owner for

construction purpose, :

. We have constructed 28 rajn harvesting PIt In various parks,
never disposed-|ntp R.H.P, The treated w

Plants and grass, nnEg

The treated water Is
dter Is released In
ctl
clalm by, some d|

parks for watering of

rect connéction provided In rain harvesting pits. The
n® Clsgruntied residents | false and frivolous,” .
3. The rainiatar harvesting i

Inwat beéii tleaned as periagic malntenance was
due.forsthe sa basically a melntendnce issus, We are enclosing
photographs rgr the same, |{‘ 4 ly
SBore sru ore Wells In the colony by water 3 4dpplied to the colony from o

oné,bore well, The second bore wall iy ygeq ntﬁiqaw? Tha bore well which Is beir'-of
used/has been pravided with 5 oy meter. Tha re¢ord of water being pumped out S
this‘bore well Is duly Maintained, In the meanwhile:the brocess of Installing a flo
meteron second ; : ArL TN

o ‘:7.‘;' I'.t:: '-‘ I:‘f.:_' g ste.
‘of. dable wa
Viinees i e compraid RS SAIG G ] iderata v i
I_t_i r.%ﬁlég 0§ Hg 0 BAME 'i[.}'?.;'l' “j[_}l{;}?lr‘ 13 c.R -ll-.' .. -\.Gn.ﬁlthelr slde. But 2
AL O 1 L i Ko iy

a4tha: waste, Record 18
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malntalned for waste disposed but durin
0 the visit
same. We have distributed green and bl A el aae
B e e e
nd gubmission th'utw
e
4 ::ﬁ';'ﬁ:: ::su‘:;r svrzjerc‘;q:::t avr;\:l sthortcomlng lour:dd'ﬂ:‘eg ?1‘::: bl?t::\flmmwn
: . g onal b
r‘:iuncatlon Pr?tce‘::slsd?:él:‘gs?drr:’edﬂout on th“an:l::;c:mnrngs’hort:omlng i ’m::
uring the hearing tha orof
t
ot o2 o sttt b il i o Shl i 0
b ply sub
Fmvater-harvesting pits have bewn, pravided by project proponant I the various parks
he conn\;,lso e no" allowed as per MoEF manual / guldelines asalrheu’ pr?rks
off may ! e allowed to discharge In these pits. As per th ewater
S s ot et 65 3 i 3 S
o m . S a grave Vviolatlon. Th ot
;ur::‘]:?gngo w}:h !;fphee ::fr;f_zntlgo:;dlzlog: zsa g::el: as conditlons ifpersiffgngggg;ea:;?‘:g
' !
Envirnnrnental Compensation on the project p;pl:;liztte BGlChoN s Barlimee =8

And whereas, consldering the above sald facts, after the hearing the
f the Board

tives of
de:r}g:zn;: under:- the project and officers of the Board, the Chairman ©
_ Consent to operate granted to '

! control of Pollutlon)ict, 19';4 tt,gerz\l;:ﬁl;t;proponent tmcler the V\{ater (owmotion &

2. The FNFECt %ror#gnient'shall maintain and operate
regularly and efficiently, so as to
#reSG'ibEd:Q}’-the_@g_grq,,\ oo jf::ﬂ‘eve the effluent standards, consiste

3, The project’proponent: shallidischargejitsjtreateddomestic effluent only as per the

mode of disposal:in‘the consentigranted Yandialso comply with the Municipal Solid

waste Rules, 2016, % i ey o o

The project proponent shall:not discharge;any,

harvesting pits under any circumstances and s

into the same.

5. Environmental Englineer, Regional Office-3, Ludhiana shall calculate the
Environmental Compensation on the project proponent for no..of days in violations
as per above and get it approved from the EC verification Committee and send the
report, within 15 days. A separate order for imposition of Environmental
Compensation will be passed. ;

. And whereas, proceedlngs.o_f aforesald personal hearing were conveyed to
the project proponent vide Board's letter no. 504-95 dated 24.01.2022 for making

compllance.
As such, In exercise of the powers
ol of pollution)- Act, 1

jts sewage treatment plant (STP),
ntly as

.kind of Its wastewater Into ralnwater

4
hall discharge only roof top ralnwater

.conferred under-the provisions of the
g74, consent to operate under the

Water (Preventlon & Contr / ;
aforesald Act Is hereby, revoked for the;reasons mentioned above. @»-
. L \I . . '[41 '91)""—\—

I O (e 3 ey | . For and on behalf of

- g O 2 e . punjab.Pollstion Control B ard
endst.No.__bD G - EER Dated R

A copy of the above Is forwarded to_.the Environmental Englneer, Punjab
' : rmation and necessary

Pollution Control Board, ,Reglonal Office-3, Ludhlana for Info

actlon. e _ 3
o B %y v, Por and on behalf of
' {pallution Control Board
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S SUNJAB POLLUTION CONTROL BOARD
/’%’d Dated:
=/
- Reglstered \f AR AU MR Ay IEANGR: 1ok i ol
. A el )
- - and P arties Limited, o L )
s Eldeco mfrastruct;:—:ﬂ*gy Elt;loepc%r Estate One L > q:

Township ‘ R
ainpura and Bhatian, Ludhiana. AR 2) 2
russseE il 4 Jzke (e BS0D ".//“ 7

Rcsldentlal
village-Rajpura, P
t'to operate under the Air
se notice for refusal of consen
ol catlijon & Control of Pollution) Act, 1981.

5“1,: {preven

reas, It Is mandatory on part of the project proponent to obtain
s qh"(NOC) u/s 25/26 of the Water (Prevention &Control of Pollution)

consent 10 esmbhm of the Air (Prevention & Control of Pollution) Act, 1981.

ol 1974 a“i:éswhereas, it is also mandatory on part of the project proponent to
nt to operate an outlet u/s 21 of the Air (Prevention & Control of Pollution)

obain cons€ discharge of emissions from its industrial premises.

act, 1981 rOr,amcl whereas, it is also mandatory on part of the project proponent to

te & appropriate pollution control arrangements to bring down the

- de Ua . - - . .
trmdetr:nos of various pollutants within the permissible limits prescribed by the
concen
Baee: And whereas, the Project Proponent was granted 'Consent to Operate’

... the Water Act, 1974 vide no CTOW/Renewal/LDH3/2019/9364225 dated
f;'[:_';lz(ng and under the Air Act, 1981 vide no. CTOA/Renewal/LDH3/2019/9364378
sted 01.05.2019, both valid upto 31.03.2022. _

And whereas, earlier a complaint was received through e-mail from the
casidents of the colony regarding untreated domestic water discharged into rain water
Harvesting pits through flexible pipes and onto land for stagnation in the area reserved
tor school. The complainants had complained about poor handling of Municipal Solid
waste and discharge of untreated/partially treated domestic water into parks of the
recidential colony resulting in foul smell in the residential colony. The complainants had
zlso complained about partially treated water supplied for re-use into flushing purpose.

And whereas, the residential colony was visited by officer of the Board on
17.09.2021 in the presence of residents of the colony and it was observed as under:

1. The project proponent had provided STP of capacity 1220 KLD (02 module) for
treatment of domestic waste water generated from its premises. As per cccupancy
of the residential colony, only one module of STP having capacity 610 KLD was in
operation. The project proponent had provided distribution network for discharge
of treated water into 12 parks of the colony having total area of about 08 acres.
Treated water from STP was found discharged into plot adjacent to STP which is
reserved for school and wild grass found grown in the plot. The project proponent
was maintaining the record of untreated domestic waste water generated however,
't had not maintained the record of waste water discharged/ reused for flushing

) 7;:'”_5‘-‘ and provided to the farmers of nearby area.

')r:\;::;]Strbetlon network provided in the residential colony had several outlets for

; ng treated water from STP into parks. However, at certain locations the

j]'i-‘:;it were very close to the rain water harvesting pits and there was possibility of

Uurinarg::l gf treated water Into rain water harvesting pits through flexible plpes.

'Jischgr lnslt, the residents had also shown the photographs of flexible pipes

Buring %Is?t v;ater from distribution network into raln water harvesting pits.

found s t3 raln water harvesting pits were found chocked and rain water was

Sanshlis \gna ed in low lying areas of the colony and low laying vacant plots. \ater

and gs o ere collected from the raln water harvesting pit in the park n‘val the club

m/. r analysls report, concentration of BOD was 24 mg/l and O & G was 4.2

;'::U;ZSIdentlal colony had two no. bore wells In its premises for extraction of

bOrE-we‘;\;‘ater for domestic use. However, flow meter was provided with only one

eXtractior, The project proponent was malntaining the record of ground water

5, b e on from one bore well only. _ "
deg Oject proponent has provided mechanical composter for composting of bio @,

radable waste and the same was In operation. However, the waste collection

"‘-_fr" l')-"‘ﬁ o

ot



s r t o} ”r'
yste ys not proper and MSW s collected through two open b g ‘ ,’S’]
i M W

Thus, there Is no segregation of Wz:t vm._
u |
having no compartment system. anenlt is not maintaining any record , “"n»J
collection time. Also project :r:?:ed vendors and Inert waste sent o - 99rd,
recyclable waste sold to autho was also found dumped in the po, My
dumping site. Municipal Solid wasrient was found violating the Provisi Feser-.m” |
e L projeft ?rlfcﬁ&tlon} Act, 1974 and condition ng. il ir:,s o the |
Water (Prevention & Control 0 AV
viii olr (UmVDm IV i.e. Conditions for Operiﬁoﬂst‘;:‘\:sfe:e?d[inEr,‘ure Life o l‘;"

; : . by It from the vironme o
Environmental Clearance obtained . Mpa
Assessment Authority, Punjab undser EIA notification dated 14.09.200¢ Vide n:t

16.
SEIAA/2016/3650 dated 23.11.20 .
And whereas, notice u/s 33-A ?f the Wa;ecrate;,zrewfantmn & Cop ol o
Pollution) Act, 1974 alongwith show cause notice for ;8\1974 wnasoi ‘;‘mse“t ' opery,
under the Water (Prevention & Control of PoHut’ion) Act, the ohs SSued to the Proje
Proponent with an opportunity of personal hearing before the Chairman of tp ;
12.01.2022, wherein, it was decided as under:

ln.
=3
7

€ Boarg ,

1. Consent to Operate granted to the project proponent under the Water (Pre\'emian
& Control of Pollution) Act, 1974 be revoked. .

2. The project proponent shall maintain and operate its sewage treatment Plan
regularly & efficiently, so as to achieve the effluent standards, consistentiy as
prescribed by the Board. el

3. The project proponent shall discharge its treated domestic effluent only as pe,
mode of disposal in the consent granted and also comply with the Municipa Solig
Waste Rules, 2016.

4.

The project proponent shall not discharge any kind of its wastewater intg rainwater
harvesting pits under any circumstances and shall discharge only ror top
rainwater into the same.,

5.  Environmental Engineer, Regional Office - 3, Ludhiana shall
Environmental Compensation on the project proponent for no. of day
as per above and get it approved from the EC verification committee
report, within 15 days. A separate order for
Compensation will be passed.

And whereas, in compliance of the decision no. 1 of the personal hearing,

‘Consent to Operate’ granted under the Water (Prevention & Control

of Pollution) Act,
1974 to the residential colony was revoked vide Board’s letter no. 608 dated
24.01 2022.

And whereas, the project proponent has now applied for obtaining
'Consent to Operate’ under the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention & Control of Pollution) Act, 1981 on 17.02.2022.

And whereas, the residential colon
02.03.2022 in the presence of Er. S.K. Gu
observed as under:-

1. The project proponent has provided STP of capacity 1220 KLD (02 module] for
treatment of domestic waste water generated from its premises. As per occupancy
of the residential colony, only one module of STP having capacity 610 KLD was "
operation. The project proponent had provided distribution network for discharg®
of treated water into 12 parks of the colony having total area of about 08 acnesI
Now, the project proponent has also developed plantation as per KarnaJ
Technology in plot area reserved for schoo| and treated water from STP was fC““r'li
discharged into this plot. The project Proponent was maintaining the r?corJ o
untreated domestic waste water generated however, it has still not maintaine’ ihf
record of waste water discharged/ reused for flushing purpose and provided toaw’
farmers of nearby area. As per Environmental Clearance, the surplus treated
will be discharged on 04 acre land owned

and ¢
by project proponent and 20 acretl the *
farmer near to the project site, However, during visit It was observed tha 5

di
acre land owned by project proponent has not been made part of the ‘D'a:::;ee"
being used by the farmers for fodder cultivation, Further, no pipeline ropone™
provided to discharge treated water of STP Into this land. The project Thus, 1
has also failed to produce any agreement with farmers of 20 acre Iaﬂdt‘he tred!
residential colony has not adequate plantation area for disposal of
effluent even at present capacity l.e, 610 KLD.

Calculate the
S in violatigns

and send the
imposition of Environmentg|

) |

Y was visited by officer of the Board on
Pta, Member of SEIAA, Punjab and it was

e



to atteng the hearing.

"T _'\I" A f"l('| (L;r{r, JL(\"’"'
310 e total 21 ral; pirid harvesting pits in the oo s
1
I, . nent has now made all the pits In OPerational s Y and the brofect
\

"mgr\;ed in these pits. No treated / untreated wate, {m?,?de r?ind| N0 choking yag
< during Visit Tseharged intq thag,
pits esidential calony has two no. bore wells In s
i pd water for domestic use. However, flow meterovpmmlse? for ertractinn of
.:g-nu-wc”_ The project proponent s maintaining th“-rns, Provided yith only one
I"nrcacnon from one bore well only. - fecord of groyng Hatay
,;: roject proponent has provided mechanical com
(eqradable waste and the same was in operation, T
..-_ul‘l not proper @s MSW is collected through two open type vehicl stem s
mpartment system. Thus, there is no segregation of waste du;-'S having ng
me. Also project proponent is not maintaining any record re 3rd-mg Collection
e sold to authorized vendors and inert waste sent to MUniclpgl ) ing recyclable
And whereas, the project proponent is violating the pr umping site,

et {preuention & Control of Pollution) Act, 1974 and condition nop”{:ws!oni of the
Ela: v i.e. conditions for operation phase and entire [ife of tI;e E:L “_'n of the
E';é'ﬂnce obtained by it from the State Level Environment Impact Alsr:g:;ental
sythoritys punjab under EIA notification dated 14.09.2006 vide no: SEIAA{QO&G;;”;;S
;‘ated 23112016

And whereas, condition no. viii of environmental clearance granted to th

oroject proponent is reproduced as under:- ¢

' "The. Facilities.provided for collection, segregation, handling, on site
worage & processing of solid waste such as chute system, wet & dry bins, collection
centre & mechanical composter etc. shall be properly maintained chute system provided
far collection of solid waste. The collected solid waste shall be segregated at site. The
cecyclable solid waste shall be sold out to the authorized vendors for which a written
te-up must be done with the authorized recyclers. Organic waste shall be composted
by mechanical composters with a minimum capacity of 0.3kg/tenement/day and the
mert solid waste shall be sent to the concerned collection centre of integrated municipal
sold waste management facility of the area. A proper record in this regard shall be
maintained.

And whereas, the project proponent is not complying with the provisions
of MSW Rules, 2016 and Air (Prevention & Control of Pollution) Act, 1981.

And whereas, it has now been proposed to initiate action against the
project proponent for refusal of consent to operate under the Air (Prevention & Control
of Pollution) Act, 1981 after an opportunity of personal hearing.

As such, you are, hereby, given an opportunity to file objections, if any,
on the proposed action before the Chairman of the Board on 07.07.2022 at 10:30
am in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha
Road, Head Office, Patiala, failing which the proposed action shall be taken or any
other action deemed fit in the matter will be taken without any further
notce/opportunity,
his i i fC \(l

For and on behalf of
Chairman, Punjab Pollution cIntr | Board

Endst, No. 3. %...... Dated .d)-bf ¥

‘/(/ | Engineer, Punjab
4 copy of the above Is forwarded to the Environmenta

:IJ“LHIO!'I Control Board, Reglonal Office-3, Ludhlana for Information & neces;ary ?rt:tlo:t.
ne is requested to Inform the project proponent regarding date 0: f:;ongent
®yional Office level also and ensure representative of the projec P_\

:oster for compo',:ing f bin-
¢ waste Collection S5

wast

For and on behalf of

Chalrman, Punjab pollution control Board
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\ M/s Eldeco Infrastructure and Properties Limited,
¢ resldential Township Namely Eldeco Estate One,

| T )
- L .
Ludhiana.

Fl

proceedings of the personal hearing given by Chairman of the
cub? Board on 07.07.2022 u/s 21 of the Air (Prevention & Control of
pollution) Act, 1981.

he following were present:
T
on pehalf of PPCB

Gulshan Rai, CEE, Ludhiana
Er

Gursharan Dass Garg, EE, ZO-2, Ludhiana.
{r

on pehalf of Project Proponent

<n Jagtar Thakur, Sr. Manager

cn Jagdeep Singla, Project Manager

The officers of the Board brought out that the Project Proponent was
santed ‘Consent to  Operate’ wunder the Water Act, 1974 vide no
;TO\,WRenewalXLDH3/2019/9364225 dated 10.04.2019 and under the Air Act, 1981
.de no. CTOA/Renewal/LDH3/2019/9364378 dated 01.05.2019, both valid upto
31 03,2022.

Earlier a complaint was received through e-mail from the residents of the
colony regarding untreated domestic water discharged into rain water harvesting pits
through flexible pipes and onto land for stagnation in the area reserved for school. The
complainants had complained about poor handling of Municipal Solid Waste and
gsischarge of untreated/partially treated domestic water into parks of the residential
colony resulting in foul smell in the residential colony. The complainants had also
complained about partially treated water supplied for re-use into flushing purpose.

The residential colony was visited by officer of the Board on 17.09.2021 in
the presence of residents of the colony and it was observed as under:

: The project proponent had provided STP of capacity 1220 KLD (02 module) for
treatment of domestic waste water generated from its premises. As per occupancy
of the residential colony, only one module of STP having capacity 610 KLD was in
operation. The project proponent had provided distribution network for discharge
of treated water into 12 parks of the colony having total area of about 08 acres.
Treated water from STP was found discharged into plot adjacent to STP which is
reserved for school and wild grass found grown in the plot. The project proponent
vas maintaining the record of untreated domestic waste water generated however,
't had not maintained the record of waste water discharged/ reused for flushing
PUrpose and provided to the farmers of nearby area.

The distribution network provided in the residential colony had several outlets for
Providing treated water from STP into parks. However, at certain locations the
outlet were very close to the rain water harvesting pits and there was possibility of
discharge of treated water into rain water harvesting pits through flexible pipes.
buring visit, the residents had also shown the photographs of flexible pipes
?}iz:]:afgi_ng water from distribution network Into raln water harvestlng.plts. _
*Oundg visit 03 rgin water harvesting plts were found chocked and rain water wa1=-
= Stagnated in jow lying areas of the colony and low, laying vacant plots, Water
*3Mples were Collected from the rain water harvesting pit in the park near the club
nd as per an

mg/| alysis report, concentration of BOD was 24 mg/l and O & G was 4.2
@ ,
o . |
gr:ur:;s'dem'a' colony had two no. bore wells In Its premises for extraction of
n

bore W T\'ater for domestic use. However, flow meter was provided with only one
“Well,

ar
xtra The project proponent was malntaining the record of ground wate
Ction from one bore well only.



312

R

\ oster for COmDOS{Inq L

3

; ¢ comp R
gehanicdl %o ever, the waste cqy '

gVIRES tion- : Yy,
oponent has Pr was in operad throu h twolopen type Veh
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w?tcm was not prope Thus, *1k maintalnind ¢ Y d regarg, )
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having n0 COMP " ojec dors Cingy
collection time. iso PO uthorlled ver 1so f und dumped In the Digt "(!'m_r-me-
lable waste S 2% und violating the provisiong
e s ipal 59 as fo dition no, ij he.
gumping site. Munic? ect proponc” 974 and con 0. i, iy, \,
for Schaol. Thus, the PrOEE Fopuyrion) ACh o0 phase and Entire Litg o
S _ 5 . ™
prevention & jons for ate Level EnVIFDann{
e the part IV e obr::::nled y tlﬁ:atsltt:ln dated 14.09.2006 wZ:Da“
; Jearanc EIA no ! g
Environmental C s

ty, _

sessment Author 2016. ) ntrol of Pollution

2;1;\,\;2016}3650 g 2?.;1{3 water (Prevention & Co ) Adt, 1g,,
0

[ * : sent to operate under the
G lslisr:\!o:;tice tor revocation of C?;;ued to the project pmp%en‘f\’a e
alongwith show cau oY A ‘ ey t
ollution) an of the 2.01,
(Preventio™ : Co;tro:';fn:] hearingd pefore the Chairm 2
an opportunity of pe ‘
whercin, it was decided as under he project proponent under the Water (Preyeq,

{. Consent to Operate granted to t

voked.
& Control of Pollution) Act;11|?7:1:;t:n and operate its sewage. treatment Bl
i a
2. The project proponent §

: he effluent standards, consistentyy
ici as to achieve t as
reqularly & efficiently, SO

prescribed by the Board.

3. The project proponent S
mode of disposal in the consent gran
Waste Rules, 2016. _

4, The project proponent shall not disch
harvesting pits under any circums
rainwater into the same. )

5. Environmental Engineer, Regional Office - 3, Ludhiana shall calculate the
Environmental Compensation on the project proponent for no. of days in violatigng
as per above and get it approved from the EC verification committee and send tpe
report, within 15 days. A separate order for imposition of Environmenty)
Compensation will be passed.

In compliance of the decision no. 1 of the personal hearing, 'Consait tg

Operate’ granted under the Water (Prevention & Control of Pollution) Act, 1974 tg th-

residential colony was revoked vide Board’s letter no. 608 dated 24.01.2022,

The project proponent has now applied for obtaining 'Consent to Operate’
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &

Control of Pollution) Act, 1981 on 17.02.2022.

The residential colony was visited by officer of the Board on 02.03.2022 in
thi| presence of Er. S.K. Gupta, Member of SEIAA, Punjab and it was observed as
under:-

1. The project proponent has provided STP of capacity 1220 KLD (02 module) for
treatment of domestic waste water generated from its premises. As per occupancy
of the Iresndential colony, only one module of STP having capacity 610 KLD was In
operation. The profect proponent had provided distribution network for discharge
of treated water into 12 parks of the colony having total area of about 08 acres
2:::1,“;? project proponent has also developed plantation as per Korr
disch gdy plot area reserved for school and treated water from STP was foun?

charged into this plot. The project Proponent was maintaining the recor of
::‘:;t:jt:;j:::t\:stlctwaste water generated however, it has still not maintained the
farmers of nearb":aa:;adl:cshszgeEdrfv:::: " f:r|ﬂusmng purpase an providet; t\:;l:er
will be discharged on 04 acre land own:‘;egvapg;a:;ance, = surp:‘:szg:i:: land
farmer near to the project site, However, durin lproponent = d that the
acre land owned by project proponent hasl not bg wsh $WES prasie lony and s
being used by the farmers for een made part of the €0 "
provided to discharge treated wfai:‘rje;f csuriﬂvﬂt::n{h;ufthﬁr' TT pl::f::: pI::;oﬂfv‘“t
has also falled to produce any agreement with farmer:r;f.zo :cfe ijand. Thus, "

residential colony has not adequate pia treate
ntatio f the
effluent even at present capacity i.e, 610 KLp n area for disposal 0

Wity

022,

1on

hall discharge its treated domesti; effluent only a¢ e
ted and also comply with the Municipa| Solig

arge any kind of its wastewater into rainwater
tances and shall discharge only rogf top
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are total 21 rain water harvesting plts In the colony
There

ent has now made all the pits |n Operationa) g
PO in these pits. No treated / untre
e

_ 4 water for domestic use. Howey
" groun ell. The project proponent {s
l.orc-\‘vicor; from one bore well only.
extract ject proponent has provided m
The p;‘;]b!e waste and the same was |
d‘fgraot proper as MSW is collecteqd
still nartmE”t system. Thus, there |s No segre
comp Also project proponent is not maintaining any record re
nrﬂet-e sold to authorized vendors ang inert waste sent to Munjcj
was The project proponent is Violating the Provisions of the Water (Prevention
ntrol of Pollution) Act, 1974 ang condition no, iil, vi, viii of the part 1v i.e,
& thicns for operation phase and entire life of the Environmenta| Clearance obtained
mn?from the State Level Environment [m
|

Pact Assessment Authority, Punjab under EIA
jfication dated 14.09.2006 vide no: SEIM{201613650 dated 23.11.201s,
e A :

er, flow meter

.

9arding recyclable
pal durnping site,

ich a written
- Organic waste shall be composted
nimum Capacity of 0.3kgftenement

/day and the
oncerned collection centre of integr
solid waste management facility of t

ated municipal
he area. A Proper record in this regard shall be
maintained.

by mechanical composters with ami

The project Proponent is not
2016 and Air (Prevention & Control of Polly
Accordingly,
Air (Prevention & Control

complying with the
tion) Act, 1981.

show cause notice for refusal of consent to operate under the
of Pollution) Act, 1981 was issued to the project proponent

sonal hearing before Chairman of the Board on 07.07.2022,
The representatives of

submitted a written reply alon

Provisions of MSW Rules,

Source thereby increasing

bing in frOnt of
tom

for

houses for
Partment system has
Searegation of waste b
send leafletg for the sam
lrainey Contractor for han
’:gular asis, copy of

""Tegnri% of waste s ¢

or "
“Mpaction and co
ONversion

e. Arrangement of vehicle with
now been provided. We have tried to educate our residents

ut it Is not an easy task though we have held seminars and
e. We as controlling agency still doing our best and hired 2
dling the waste. We are sending leaflets to the residents"o:\h;
which was submitted during the hearing. Record of a -
lligently maintained. We have Installed mechanical con;pt;sner
nversion of organic waste which Is used as manur

* The Complete ¢
3) Collectio
Disposal

ycle of waste generated is as under;
n-of house hold and garden waste,

of non-organic waste.
Processing of organic waste by organic waste convertor.
Using the converted waste in maintaining horticulture.
They

ir Act,
nder the Af
198, f€quested to grant renewal of consent to operate u
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b Pt 8 i
resentatives of the project proponentant officer .
Aflter hearing, r:pres®=

der: oy, Y
as under:- |
Roard, the Chalrman of the Board ?eﬂg;ﬁt ey of agreements R the . X
1. The project proponent shal 5t|c effluent onto land for irrigation, in the 4 or
for disposal of treated dcr?‘c?onal office-3, Ludhiana, within 07 days. -,
Environmental Engineer, eq

. Consent to operate under the Air (Preventlon & Control of Pollution) Act, 1q

y ntee amounting to pe
T L proponent «hall furnish @ bank Uunrg{['u . i ”It,.__l e
10 Proied (S 1AL ) N co- o ana, within et ir
thl 1”\ , \f‘l avir onml‘T‘-liﬂ Engineer, Ruﬁnﬂiﬂ ' hin
'.‘ \\ ll oI . J -

‘_‘

- ater Act, 1974 Sav.
y assurance to comply with the p:[J\HhINﬁ of 'Uznl‘\i ('lt‘m'lT'lr('r ay Act, ;‘)!’:I

:: ‘;]"I“%I\\' |“ulv.' 2016 and conditions of Environmental Licarance grapgq, u.n,.:

and M A S, " :

ificati 9,2006.

the F1A notification dated 14.0 | sions of MSW R

The project proponent shall comply with the provis ules, 201¢ oy

the times.

_ The project proponent shall comply with the conditions of Enyj;

; . Dnﬂ'\ent.
Clearance granted to it under the EIA n?.gi[tt_:ation dared 14.09.20061T) frye lettzlr
and spirit.
conditions 8L be

renewed for one year, subject to same N it ,
Environmental Engineer, Regional Office-3, Lu.dh.iana shall visit the Project, Verif,
the compliances made and send the report, W|t'rnn. 15 days. B

You are, therefore, requested to comply with the decision of the Person,

hearing within stipulated period and submit compliance report to the Board.

34 — &
For and on be
Punjab Pollution Con m.ha,:g:‘;
Endst, No. 48 )........ Dated aﬁrﬁ Q93

Pollution Control Board, Regional Office-3, Ludhiana for information & necessary actig

A copy of the above is forwarded to the Environmental Engineer, Pun;

Jab
n.

I e ))%tu—

—
— Ay ey

For a% on behalf of
Punjab Pollution Control Boarg

__,.,"r“h
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5~ PUNJAB POLLUTION CONTROL BOARD QY7
L bl \ /
Dated:
- REGISTERED -
gy HIATE AIY/mR EUECIEIRAGET) ’[U,
S LY 5 73 g7 #
e ﬁmgg() Infrastructure and Properties Limited, w 1"
" Jallidential Township namely Eldeco Estate One - o 611
At Village-Rajpura, Husssainpura and Bhatian, ; T3 *,4?_{_ 1
Ludhiana. /f/Zz-
ot Revocation of consent to operate under Water (Prevention &
gubje 2

control of Pollution) Act, 1974,

whereas, It is mandatory on part of the project proponent to obtain

AL to establish' (NOC) u/s 25/26 (_‘.-f the Water (Prevention & Control of Pollution)
;o:s;—'aﬂ and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981.
r\c ’ =

And whereas, it is also mandatory on part of the project proponent to
in consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of
GD|t|aI[i0n) Act, 1974 for discharge of trade effluent from its premises.
P And whereas, it is also mandatory on part of the project proponent to
rovide adequate & appropriate pollu_tion control arrangements to bring down the
rcJoncerwtratian of various pollutants within the permissible limits prescribed by the
d.
cid And whereas, the project proponent was granted '‘Consent to Operate’
under the Water Act, 1974 vide no CTOW/Renewal/LDH3/2019/9364225 dated
10.04.2019 and under the Air Act, 1981 vide no. CTOA/Renewal/LDH3/2019/ 9364378
dated 01.05.2019, both valid upto 31.03.2022.

And whereas, earlier a complaint was received through e-mail from the
residents of the colony regarding untreated domestic water discharged into rain water
harvesting pits through flexible pipes and onto land for stagnation in the area reserved
for school. The complainants had complained about poor handling of Municipal Solid
waste and discharge of untreated/partially treated domestic water into parks of the
residential colony resulting in foul smell in the residential colony. The complainants nad
also complained about partially treated water supplied for re-use into flushing purpose.
The residential colony was visited by officer of the Board on 17.09.2021 and some
observations were observed.

And whereas, accordingly, notice u/s 33-A of the Water (Prevention &
Contro! of Pollution) Act, 1974 alongwith show cause notice for revocation of consent to
operate under the Water (Prevention & Control of Pollution) Act, 1974 was issued to the
project proponent with an opportunity of personal hearing before the Chairman of the
Board on 12.01.2022, wherein, it was decided as under:

1. Consent to Operate granted to the project proponent under the Water (Prevention
& Control of Pollution) Act, 1974 be revoked.
2. The project proponent shall maintain and operate its sewage treatment plant

regularly & efficiently, so as to achieve the effluent standards, consistently as
prescribed by the Board.

3. The project proponent shall discharge its treated domestic effluent only as per
mode of disposal in the consent granted and also comply with the Municipal Solid
. Waste Rules, 2016,

he project proponent shall not discharge any kind of Its wastewater into

;ainwater harvesting pits under any circumstances and shall discharge only roof
§ Op rainwater into the same.

EHVIironrnenta'. Engineer, Reglonal Office-3, Ludhlana shall calculate thi
a:v ronmental Compensation on the project proponent for no. of days In vlcia;i?;‘e
re Per above and get It approved from the EC verlfication committee and sen i
cpurt, Within 15 days. A separate order for imposition of Environme
Ompensation will be passed. g
‘Consent ¢ And whereas, In compliance of the decision no. 1 of the personal Ihﬁ? e
1974 o OhODerater granted under the Water (Prevention & Control of Polluég Y ated
2“-13!1.202; € residential colony was revoked vide Board's letter no. 6

! nt to
Operate’ ur.dﬂmd Whereas, the project proponent had applled for obtaining ﬁg"f:e i
Preventig er the Water (Prevention & Control of Pollution) Act, 1974 @

N & Control of Pollution) Act, 1981. he B
02-03.2022 IAnd whereas, the residential colony was visited by officer of tb and again
Observeq on N presence of Er. S.K. Gupta, Member of SEIAA, P”“jahe provisions

SOme violations. The project proponent was not complying with t
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M/s Eldeco Infrastructure g Pro

\

trol of Pollution) Act, 1984 ang
& Con
Prevention for refusal of
of MSW Rules, 2016, Alr ( Clearance, e notice for ONsep
conditions of the Environmental ordingly, show caullsutlon) Act, 1981 wag ISSueu tUtt 8
And whereas, acc n & Control of Po | hearing before Chairman of
oPerate under the Air |(p"°:e°n;|;%rtunltv of pers,(j:ger:- :
Project proponent with ar t was declded as ements made with the Mey
Board on 07,07,2022, ‘“"“[e_,m;u submit copy of ’glr:nd for Irrigation, iy, Offig "
L. The project Dm"“"endomestlc effluent onto dhiana, within 07 days,
disposal of treated Reglonal Office-3, Lu ntee amounting tq Rs, )
Environmental Engineer, bank guara ' ithin gy ¢ in
ro hall furnish a A ffice-3, Ludhiana, Within )
The project Dmp?nﬁ?::nm Engineer, Regional ng Watér Act, 1974, air Ac dgavs
the office of Eny ro he provisions . ance g
asda::’ gfﬁusiaTéf tgoi%malil\é \:;l,t:Idlttle ns of Environmental Clear. 9ranteq Ungg,
an i u ]

ro

The pronctlfication datec': ]llfc%?'ni?\?ivith the provisions of MSW Rules, 16 g "
3. '& project proponent sha '

i itions of Environment,
”?-1 t;JTo?i.ct Proponent shall comply with the conditions o

in true |e era
3ranted to it under the g1 notification dated 14.09.2006
5. Consent to

Spirit,
operate under the Air (Prevention & Control of Pollution) Act, 19g; be
renewed for gne Year, subject to same conditions,

6. nvironmental g

Ngineer, Regional Office-3, Ludhiana shall visit the Project, verif
' ithi s,
€ compliances made and send the report, within 15 day

And whereas, the Project proponent was granted Cons
under the Water Act,

ent to Operaty
974 vide no crowmenewa'r’w"'3”022“89019155 dateq
24.06.2022 valid yptq 30.09.2022 and under the Ajr Act, 19g1
Renewal{LDH312022j1801
Certain conditiong mentioned therein,
Whereas, the project Proponent was a

ing to Rs, 10 lac vide Board's letter no.
Ct proponent has not deposited the bank g

S0 réquested to
Quarantee amount 4756 dateq 01.08,
however the proje
date,

n
2022,
uarantee of pg 10 |a¢ till

complaint wag received in the Board o
regarding stagnation of treateqd Water from,

reserved for school,

And Whereas, the residentia|

03‘08.2022 and it

1,

colony was visitad by officer of the g,
Was obseryeq as under:
P provideq by th

€ residentja| colony for treatme
was in Speration (one

ning the record regarding Operation of
ot in Operatiop, Mo

Over, sludge Settling in the
P was not ent samp| TOM outlet to STP were collecteq and as per
analysig report, the concentratlons of varioy

7

S Parameterg Were observed ag pH @
086, SS @ 19 my/l, TDs |
@ BDL

Press wag
Proper, Effly,

3 ma/l, cop
- As per above results

v 14 mgy and 0&G
+ all the Parameterg Were foung Within
limits Preseribeg by the Boargd,
3, € residentja) col

he permissible
ony was dlscharglng e Water partia)) onto land for
Stagnation In the land regq ed choo and Partlally |n|;p the garks developed
w';hlnJ the rt;slderln] | olony, 1l rowth wa ed In the and reserved for
School ang ¢, Is growth p cOme the ¢ the
residentiy Sl €@ saplingg earller planted by
4, he resldentja) colony hag Still not develg ed
and the same langd €N not m t Al roc lan
colony hag Provide

¢ d reserved for plantatigr:
part o residentya) colony, The residentia
d plpeline for dischar treateq Water |ntg ghe land of Malhi
Farmsg locateqd adjacen e Tesldentjy) colony howeye NO record regarding
amount of watar dischargeq In thig lan
Crop was standin In 20
land, thug t

S bee Maintaineq. Moreover, paddy
Cre fleld ang n
he residentla| oq as ng a1t 2Ntation h
period. During visit, algg ¢,

I as been Provided in thi;
alternatiye osal during no deman
freated ya " Was nor dlschaped ;
land as flelds were 2lready Irflgateq with Malnwatg
5. The residentia| Colon

Into the above said
Y failed g e a : o
farmers for disposa) of t;eat OMestic ef;}rlal:?st L T
6. The project Proponent hag Engage Privatg firm na [ ddonaturs India
Private Limited, Bangalore for door Cor Collectigp, r::dvsr;;.-e ::tion i
solid waste, The Project Proponent has Vided b'“'composter for processing of
de-gradable solld Waste. Nowe v the resident)a) olony fajjeq to produce any
agreement regarding final dispoga| of iner / nop- iodegradame municipal sofid
waste,

\ e
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2 J
_Jj M/s Eldeco Infrastructure & Properties Ltd.,
t proponent Is chronic violat
And whereas, the projec olator and not com
onditions of the Environmental Clearance, provisions of Water (Prevenz?r:ng
' tneo? poilutlon) Act, 1974, Solld Waste Management Rules, 2016 and declsions of

. Wl 4 07.07.2022.
v N earing dated 8747
Cﬂ“peﬁona' ‘}\nd whereas, the matter was consldered by the Competent Authority of

e
t d lthas been declded that consent to operate earlier granted to the project

.

an
e Eir:rardt nder the Water (Prevention & Control of Pollution) Act, 1974 be revoked,
proPO"en as such, In exercise of the powers conferred under the provisions of the
prevention & Control of pollution) Act, 1974, consent to operate under the
wate” E g AcLS hereby, revoked for the reasons mentioned above.
aforesa ) D
Cd-
For and on behalf of
Punjab Pollution Contral Board
gst. NO 16d Dated_§3/9 | %44
gndst: U
A copy of the above is forwarded to the Environmental Engineer, Punjab
pollution Control Board, Regional Office-3, Ludhiana for information and necessary
tion. /
ad @.l

For an;[an behalf of
Punjab Pollution Control Board

-
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M/s Eldeco Infrastructure & Proparties Ltd., o
A" YEHE I8EH 298 38
= -
NNJAB POLLUTION CONTROL BOARD
<
Dated:
BE.GISIEBEQ HaME AR am T ‘_”_@ﬂ"‘i T _ .{l}tr
2 N 2l aw oa . 4 7
s eideco Infrastructure and Properties Limited, L
residential Township namely Eldeco Estate One e 2 9
At Village-Rajpura, Husssalnpura and Bhatlan, o ’:-'_. + 2 %
Ludhiana. wriey & 5082 T390,
Revocation of consent to operate under Air (Prevention & Control
t:
subjec

of Pollution) Act, 1981,

Whereas, it is mandatory on part of the project proponent to obtain
establish' (NOC) u/s 25/26 of the Water (Prevention & Control of Pollution)
consent to nd u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981.
Act; i And whereas, it is also mandatory on part of the project proponent to
in consent to operate an outlet u/s 21 of the Air (Prevention & Control of Pollution)
goa’ %1 for discharge of emissions from its premises.
Act; 19 And whereas, it is also mandatory on part of the project proponent to
vide adequate & appropriate pollutlon control arraqgemgnt; to brlng down the
E;i;entratian of various pollutants within the permissible limits prescribed by the
Roard. And whereas, the Project Proponent was granted 'Consent to Operate’
under the Water Act, 1974 vide no CTOW/Renewal/LDH3/2019/9364225 dated
10.04.2019 and under the Air Act, 1981 vide no. CTOA/Renewal/LDH3/2019/ 9364378
dated 01.05.2019, both valid upto 31.03.2022. _

And whereas, earlier a complaint was received through e-mail from the
residents of the colony regarding untreated domestic water discharged into rain water
harvesting pits through flexible pipes and onto land for stagnation in the area resewgd
for school, The complainants had complained about poor handling of Municipal Solid
Waste and discharge of untreated/partially treated domestic water into parks of the
residential colony resulting in foul smell in the residential colony. The complainants had
also complained about partially treated water supplied for re-use into flushing purpose.
The residential colony was visited by officer of the Board on 17.09.2021 and some
observations were observed.

And whereas, accordingly, notice u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 alongwith show cause notice for revocation of consent to
operate under the Water (Prevention & Control of Pollution) Act, 1974 was issued to the
project proponent with an opportunity of personal hearing before the Chairman of the
Board on 12.01.2022, wherein, ‘it was decided as under:

1. Consent to Operate granted to the project proponent under the Water (Prevention
& Control of Pollution) Act, 1974 be revoked.

2. The project proponent shall maintain and operate its sewage treatment plant
regularly & efficiently, so as to achieve the effluent standards, consistently as
prescribed by the Board.

3. The project proponent shall discharge its treated domestic effluent only as per
mode of disposal in the consent granted and also comply with the Municipal Solid

i Waste Rules, 2016,

he project proponent shall not discharge any kind of its wastewater into
rainwater harvesting pits under any circumstances and shall discharge only roof
top rainwater into the same.

5. Environmental

E Engineer, Reglonal Office=3, Ludhiana shall
nvironmental Compensation on the

as per above and
report, within 1
Compensation wi|

An

calculate the
project proponent for no. of days in violations
get It approved from the EC verification committee and send the

5 days. A separate order for imposition of Environmental
| be passed.

' d whereas, In compli i
Co ;s y pliance of the decision no. 1 of the personal hearing,
7n:ert\; tg Operate’ granted under the Water (

he res| Prevention & Control of Pollution) Act,
24.01,207, . 'csldential colony was revoked vide Board's

And
Operate’ yngder th“:hereas' the

W Project proponent had applied for obtaining ‘Consent to
Prevention & Contr ater (Prevention & Con

letter no. 608 dated

trol of Pollution) Act, 1974 and the Alr
& ol of Pollution) Act, 1981,
02.03.202; |, teVereas, the residentlal colony was visited by officer of the Board o
obs N the presence of gr
ewed SOme vi s

S.K. Gupta, Member of SEIAA, Punjab and again
olations. The Project proponent was not complying with the provisions
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3%
M/s Eldeco Infrastructyra & fopen,
fs uﬂ £
Pollution) Act 1983 g
f MSW Rules, 2016, Alr (Prevention & Control of ' ’ Yarioy,
o W Rules ' e,
] earanc ref
conditions of the Enwronrr;en;zlcgridmgm o ulfetlgr?;]s:ctfo;g;lu\:gsﬁfs COnsen,
And whereas, trol of Pollu ' Sueq
on & Con before 0 th
:Dejratle under tt:ﬁ ﬂftépﬁveon;'lnortunltv of dPELSSESL:_e R Chairman Of the
foject propone a 4
Board onpmpn? 2022, whereln It was declde of agreementa made with ¢
1. The |1I‘5JOCi proponent shall submit copy

e fa
rigation, fo
d | of treated domestic effluent onto Lar:li:n?"w::hﬁ‘ 07 da ";‘ the office P
F:?\ﬂ?:ﬂmgr‘ltal Engineer, Reglonal orﬂce-alkwuarante'e amountin
fho Project proponent shall furnish a bank g

rS

3 Ludhlar?ato Iiti: 10 Lac In
al Office-3, » Within g
the office of Envlmnmentr] E?tglwlntiznp:‘{:vgll';gns of Water Act, 1974, Alr ! davs
as an ac comply w al Cleara
:;u‘l;&'l:;‘::uriz?:: tl?mﬁ and conditions of Environmental C

c r
¢ Qranteq unﬁlr

t ification dated 14,09.2006. —_—
3. “1::3 Epllf:j?eittl pcr?Jpor:\ent shall comply with the provisions of les, 2016 oy
the times.
T:weet;;Taizct Proponent shall comply with the cond]gc’;;o%f]ﬁn;t:rl‘g?er and orancy
dranted to it under the EIA notification dated 14.09. L P Acrt‘ Spirt.
5. Consent to Operate under the Alr (Prevention & Con + 1983 b

renewed for one year, subject to same conditions.

6. Environmental Engineer, Regional Office-3, Ludhiana shall visit the pro
the complia

Ject, very,
15 days.

Nces made and send the report, within ‘

nd whereas, the Project Proponent was granted ‘Consen t
Under the water

ent Dperate'
Act, 1974 vide no CTOWfRenewalfLDH3;‘2022!1801915&} dateq
24.06.2022 valid upEn 30.09.2022 and under the Air Act, ;981 vide o
a!ILDH3;2022f18019157 dated 22.07.2022, valid upto 1.07.2023 With
tions mentioned therein.
And whereas,

the project proponent was also requested tq
Quarantee amounting to Rs,
however

10 lac vide Board's letter no. 4756 da
the project proponent has not deposited
date

0

certain congj

bank
ted 01.08.2022,
the bank guarantee of Rs 10 |ac till

And whereas, NowW, a fresh complaint was received in
02.08.20232 against the residential colony regarding
STP in the land réserved for school,

And whereas, the residential colony was visited by officer of the Boarg on
nd it was observed as under:

he residential colony for treatment of domestic waste water
€ module of 610 KLD only). The residential colony was ip
Process of starting the second module o

f capacity 610 KLD and work related tg
mechanical fittings was going on,

the Boarg on
stagnation of treated water from

03.08.2022 a
1,

2: T

Per above results, a|| the parameters were found
limits prescribed by the Board,
3. The residential co

ISposal during no demand
period. During visit, also treated water was not disch
land as fields were already

arged Into the above said
Irrigated with ralnwater, .
5 The residentlal colony falled to Produce any latest copy of agreement made w
' farmers for disposal of treated domestic effluent,
6. The project proponent has engag

ed private firm na
Private Limited, Bangalore for door

to door col|
solld waste. The project proponent has

-gradable solid waste. However,
g;rggment regarding final disposal
waste.

mely M/s Reddonatura India

€ctlon and segregation of munlclpa;
Provided blo-composter for processing o
the residential colony falled to produce a?z
of Inert / non-blodegradable municipal soli

g -



;r‘ (il

M/s Eldeco Infrastructure & Properties Lty

And whereas, the project Proponent |
3 ditions of the Environmental Clearanc
ht ccl\:n llution) Act, 1974, Solld Waste Management Rules, 2016 an

l[ w]tn[rol of lohearlng dated 07.07.2022.

. co persona And whereas, the matter was considered by the Competent Authority of
the d It has been declded that consent to operate earlier granted to the project
he goard ander the Alr (Prevention & Control of Pollution) Act, 1981 be revoked.

:,raponent ”"As such, In exerclse of the powers conf.

erred under the provisions of the
ntrol of Pollution) Act, 1981, consent to Operate under the
Alf (Pre‘f‘i":f?: h:lre(b:i revoked for the reasons mentloned above.
id AC
afores?

pislssue s with prior approval of Chairman of the Board,

]
For an& on behalf of

Punjab Pollution Control BPard
q $L
[ st Mo ST0Y

Dated_/.2/7 Jded]

A copy of the above is forwarded to the Environmental Engineer, Punjab

ion Control Board, Regional Office-3, Ludhiana for information and necessary
pollutio
action.

For and on behalf of
Punjab Pollution c)ontrol Board
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— PUNJAB POLLUTION CONTROL BOARD
-7
NO Dated: ’11—
REGISTERED
To M/s Eldeco Infrastructure and Properties LimiYed” “5"}"- RSP IRA R Rls
residential Township namely Eldeco Estate One ’ A< @ owm oy b
at Village-Rajpura, Husssainpura and Bhatian e h’%
Ludhiana ' . ©
T3 st o A

Rt 5 &£ -
Notice u/s 33-A of the Water (Prevention & Cé'fi' by omeo‘!.l't':'t.l;'!)f ?/?
n

sub:
Act, 1974 alongwith show cause notice for refusal of consent
operate under the Water (Prevention & Control of Pollution) Ato
1974 and Air (Prevention & Control of Pollution) Act, 1981 ot

Whereas, it is mandatory on part of the project pro i
ent to establish’ (NOC) u/s 25/26 of the Water (Prevention SFCOE::::n(:f tP(;HTJt:it::;
d u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981,

And whereas, it is also mandatory on part of the project proponent to
obtain consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of
pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981
for discharge of trade effluent / emission from its premises.

And whereas, it is also mandatory on the part of the project proponent to
& appropriate pollution control arrangements to bring down the
various pollutants within the permissible limits prescribed by the

'cons
Act, 1974 an

provide adequate
concentration of

Board.
And whereas, the residential colony was granted ‘Consent to Operate’

under the Water Act, 1974 and the Air Act, 1981 vide no.
CTOWIRenewaIfLDHNZO19!9364225 & Cl'OAjRenewal/LDH3}2019;‘9364378, valid upto

31.03.2022 with conditions mentioned therein.
And whereas, thereafter, a complaint was received through e-mail from

e colony regarding untreated domestic water discharged Into rain
pes and onto land for stagnation in the area

d complained about poor handling of Municipal
Solid Waste and discharge of untreated / partially treated domestic water into parks of
the residential colony resulting in foul smell in the residential colony. The complainants
had also complained about partially treated water supplied for re-use into flushing

purpose.

the residents of th
water harvesting pits through flexible pi
reserved for school. The complainants ha

And whereas, accordingly, the residential colony was visited by officer of
the Board on 17.09.2021 and the colony was found violating the provisions of
the Water (Prevention & Control of Pollution) Act, 1974. The project proponent was
given an opportunity of personal hearing before the Chairman of the Board on

12.01.2022, wherein, it was decided as under:

1. Consent to Operate granted to the project proponent un
Control of Pollution) Act, 1974 be revoked.

2. The project proponent shall maintain and operate its sewage treatment pl
regularly & efficiently, so as to achieve the effluent standards, consistently as

prescribed by the Board.

3. The project proponent shall discharge its treate
of disposal in the consent granted and also comp
Rules, 2016.

4. The project proponent shall not discharge any kin
hawesting pits under any circumstances and shall
into the same,

5. Environmental Engineer, Regional
Environmental Compensation on the project propo
fS per above and get it approved from the EC ver
C‘—‘Port, within 15 days. A separate order for

Ompensation will be passed,
o— And whereas, in compliance of the decisio
Operate’ granted under the Water (Preven

der the Water (Prevention &

ant

d domestic effluent only as per mode
ly with the Municipal Solid Waste

nto rainwater

d of its wastewater i
nwater

discharge only roof top rai
calculaté the

Office - 3, Ludhiana shall e
nent for no. of days in violation

the
ification committee and ser:(;ntal
imposition of Environ

on&' heal"ingr
n no. 1 of the perso”ution} Act,

tion & Control of
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2 s residential Coluly Weda TRVARES

4.01.202, ied for obta
End whereas, thereafter, the project proponent ﬂpﬂ')i) i 1974'”3':?1

3 w —dd, ! ut ' :

Consent to Operate' under the Water (Prevention & Control of Po

€ Air (Prevention & Control of Pollution) Act, 1981 on 1-“]2imz::uaf.fic:e-r of the Board o,
And whereas, the residential colony was Vis;tedsgm Punjab and it wae

02-03.2022 in the presence of Er. S.K. Gupta, Memb?r of vi!sions of MSW Rules.

Observed that the residential colony Is not complying with the pro fous EandRionsiGrry

2016, Water (Prevention & Control of Pollution) Act, 1974 and vari e ot e

Environmental Clearance, Accordingly, the project proponent %%50792022- whn .

OPPortunity of personal hearing before Chairman of the Board on 07.07.2022, whereij,

it was decided as under:- "

1. The Project proponent shall submit copy of agreements rqade with. the farmers for
disposal of treated domestic effluent onto land for irrlgation, in the office o
Environmental Engineer, Regional Office-3, Ludhiana, within 07 days. _

' The project proponent shall furnish a bank guarantee amounting to Rs. 10 Lac in the
office of Environmental Engineer, Regional Office-3, Ludhiana, within 07 days as an,
assurance to comply with the provisions of Water Act, 1974, Air Act, 1981 and Msw
Rules, 2016

and conditions of Environmental Clearance granted under the g[a
notification dated 14,09,2006.

+ The project proponent shal comply with the provisions of MSW Rules, 2016 at aj|
the times,

+ The project Proponent shall comply with the conditions of Environmental Clearance
granted tg it under the EJA notification dated 14.09.2006 in true letter and spirit,

5. Consent to OPerate under the Air (Prevention & Control of Pollution) Act, 1981 be
renewed for gne Year, subject to same conditions.
Environmental Engineer, Regional Office-3, Ludhiana
the compliances made and send the report,

And whereas, the Project

er the Water Act, 1974, vid
2022 valid upto 30.09.202
aI/LDH3!2022{18019167 dat
And whereas, thereafter,
against the residential col

shall visit the project, verify
within 15 days.

Proponent was also granted ‘Consent tg
e no CI'OWJ’RenewaI}LDH3;’2022,’18019165
2 and under the Air Act, 1981, vide ng.
ed 22.07.2022, both valid upto 21.07.2023.
again a complaint was received in the Board on

ony regarding stagnation of treated water
STP in the land reserved for school. Accordingly, the residential col

officer of the Board on 03.08.2022 and it was observed as under:

1. The STP provided by the residenti
was in operation (one module of 610
Process of starting the second module
mechanical fittings was going on,

2. The residential colony is maintai
However, sludge filter press was n

Operate’ und

dated 24,06,
CTOA/Renew

02.08.2022

from
ony was visited by

of capacity 610 KLD and work related to

ning the record regarding operation of STP.
ot in operation. Moregy

report, the concentration of parameters is PH = 7.06, TSS = 19 ma/l, TDS=39419
ma/l, COD=46 mg/l, BOD=1419 mg/l & O&G= BDL, which i within the prescribed
limits of the Board.

3. The residential colony was discharging its treated water partially onto land for
stagnation in the land reserved for scho

me the tree saplings earlier planted by the
residential colony. .
4. The residentlal colony has still not developed 04 acres land reserved for plantation
3 and the same land is even not made the part of resldential colony. The residential
colony has provided pipeline for discharge of trea

ted water into the land of Ma}hi

s located adjacent to the residential colony, however no record regarding

Farm nt of water discharged In this land has been malntained. Moreover, paddy crop
amou

ding in 20 acre fleld and no plantation has been provided in this land, thus
was Stai;ential colony has no aiternative disposal during no demand period. During
the res

treated water was not discharged Into the above said land as fields were
. (4] .

i da‘flsirrigated with rainwater.

alrea

e,

er
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residential colony failed to produce 1

any lat )
r disposal of treated domestic effluent est copy of agreement made with

The

" farmers fo
project proponent has engaged private f
Irm namely M/s R
eddonatura Indi
a

B THE B i
orivate Limited, Bangalore for door to door collect!
on and se
solid waste. ‘T:;e project proponent has provided blo-composte?'r:oiauon )
gradable solid waste. However, the residential colony failed b peocisb g
agreement regarding final disposal of Inert / non-blodegradab minipar son
g able municipal solid
the project proponent was not complying with
the

And whereas,
< of MSW Rules, 2016, Water (Prevention & Control of Pollution) Act, 197
] 4 and

r.o\;isiOI'I..
conditions of the Environmental Clearance and decisions of the personal h
07.07.2022. The matter was pursued by the Competent Authority of the ;e::n;; et
rd and it

was gecided that

1. Consents to operate granted to the project proponent both u

o4 Air Act, 1981 may be revoked, nderWater Ay 1978

5. GLADA authorities may be directed not to grant completion certificate to th
e

colonizer till it makes adequate arrangements for control of environmental pollutio
n

to the satisfaction of PPCB.

suitable amount of EC may be imposed for its failure to provide adequate disposal

L

st the project proponent and its

arrangements.
al clearance and provisions of

4. RO may be requ
directors for vio

water Act, 1974.
The project proponent may be given one more opp
stress upon it to comply with conditions of environmental clearance,
and make adequate disposal arrangements at the earliest.
And whereas, accordingly, Consents to Operate under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 were revoked Board’s letter nos. 5082 & 5984 respectively, both dated
23.09.2022. The Chief Administrator, Greater Ludhiana Area Development Authority,
Ludhiana was also directed vide Board's letter no. 5987 dated 23.09.2022 as under:
"GLADA Authorities may be directed not to grant

te to the colonizer till it makes adequate
trol of environmental poliution to the satisfaction

ested to file prosecution case again
lation of conditions of environment

ortunity of personal hearing to
operate STP

properly

completion certifica
arrangements for con

of PPCB.”
And whereas, in compliance to
Authority and in light of Board's office order no.
formation of oversight committee for de-criminalization of Environmental laws.
And whereas, now, the project proponent applied for renewal of ‘Consent
the Water (Prevention & Control of pollution) Act, 1974 and the Air
llution) Act, 1981 on 17.02.2022.
the residential colony was visited
as under:-
dential colony for treatment of domestic waste water
f 610 KLD only). The residential colony IS in process
f capacity 610 KLD and work related to mechanical

the decision no. 4 of the Competent
213 dated 15.04.2021 regarding

to Operate’ under
(Prevention & Control of Po
And whereas,

25.11,2022 and it was observed

1. The STP provided by the resi
was in operation (one module 0
of starting the second module 0
fittings has been completed.

2. The residential colony is maintaining the record regarding operation of STP.
However, sludge filter press was not in operation. Moreover, sludge settling in the
STP was not proper.

3. The residential colony was discharging its treated water partially onto land for
stagnation in the land reserved for school and partially into the parks developed
within the residential colony. Wild growth was observed In the land 190
school and this wild growth has overcome the tree saplings earlier Al

. residential colony.

: aT:s L‘:Zidentiaf colony has still not developed 04 acres land reserved forresidential
e hsame ra'nd is even not made the part of residential colony. Then of Malhi
Farm;{ foas prowdgd pipeline for discharge of treated water into the lr‘" egarding
st ona‘zeCi adjacent to the residentlal colony, however no rec;Oen no crop
e 2; er discharged in this land has been maintained. Moreot™ ', " thus the
resieTig acre field and no plantation has been prowdgd int

colony has no alternative disposal during ongoing Nno

by officer of the Board on

D23
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o

LD WG G v i did as no

e e
During visit also treated water was not discharg
Crop has grown in these fields.

- The resid?ential colony failed to produ.ce any r:ta

farmers for disposal of treated domestic effiue firm namely M/s Reddonatura Ind

6. The profect proponent has engaged prwartioilect!on and segregation of Municipy)

Private Limited, Bangalore for door to doo d bio-composter for processing of .

solid waste. The project proponent has provide | colony falled to produce any

gradable solid waste. However, the residentia -biodegradable municipal sgjjg

agreement regarding final disposal of Inert / non

waste, iti KVA. 3 \
7. The project proponent has Installed 03 no. DG sets of Calfsazftlszjqizte heic':tg i

and 250 KVA and all are equipped with canopies and stack e provisiens 5

And whereas, the project proponent Is violating pm vi \-:H ¢ Ehc

Water (Prevention & Control of Pollution) Act, 1974 and_ conqmonf”:’r; 'Env"-o % ‘.he

Part IV i.e. Conditions for Operation Phase and Entire Life of the : ;\ls nMmenta|

Clearance obtained by it from the State Level Envirc:”n_"'ent I-mSp:;:AA 25‘3?55‘?9”{

Authority, Punjab under EIA notification dated 14.09.2006 vide no: /2016/3650

dated 23.11.2016,

And whereas, the matter has been considered by the Competent Authority

and it has been decided to issye notice u/s 33-A of the Water (Prevention & controj of

Pollution) Act, 1974 along with show cause notice for refusal of conlsent to ogerate

under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevz.antmr. X

Control of Pollution) Act, 1981 with opportunity of personal hearing before Chairman of

the Board and it has been proposed to issue the following directions:-

1) That, the project proponent will dismantle and remove all outiIEtS and stop
forthwith discharging its waste water onto land for stagnation / inland surface
Water or through any other mode.

2)  That, the Project proponent will not restart any process unless all necessary
Water pollution control measures are taken and concentration of various pollutants

in the treated trade effluent conforms to the effluent standards laid down by the

Board for such discharges.

That, the consent to operate under Water (Prevention & Control of Pollution) Act,

1974 and aijr (Prevention & Control of Pollution) Act, 1981 applied by the project

Proponent will be refused.

4)  That, the Punjab State Power Corporation Limited will disconnect the supply of
electricity available to project proponent.

5) That, the Revenue Authorities
deed related to any plot/flat/ho
immediate effect,

As such, you are, hereby, given an opportunity to file ob
on the proposed actions before the Chairm
am in his office at Vatavaran Bhawan, Punjab Pollution Control Board, Nabha
Road, Head Office, Patiala, failing which the proposed action shall be taken or any
other action deemed fit in the matter will be taken without any further notice/
opportunity,

It is also directed that only authorized signatory or representative
with proper authority letter shall attend the above said Personal hearing.

This issues with prior approval of Chairman of the Board.

test copy of agreement made wity

3)

/ Registrar of Land shall not to register any sale
use/shop/any other component of this project with

jections, if any,
an of the Board on 17.01,2023 at 11:00

For and on behalf of

- Chairman, Punjab Pollutio Control Board
Endst.No._-[) Dated_ 0y || ,.':c.q 3

A copy of the above Is for;ud’

ed to the Environmental Engineer, Punjab
Pollution Control Board, Reglonal Office-3, Ludhlana for Information & necessary action.

He is requested to Inform Industry regarding date of hearing at Regional Office
level also and ensure representatives of Industry to attend the hearing.

)

For anﬁn behalf of
Chairman, Punjab Pollution Control Board

L Lt
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To

M/s Eldeco Infrastructure and Properties Limited,
Residential Township namely Eldeco Estate One,
At Village-Rajpura, Husssalnpura and Bhatlan,
Ludhlana.

Sub:- Proceedings of the personal hearing glven by Chairman of the Board on
25.01.2023 u/s 33-A of the Water Act, 1974 alongwith show cause notice for
refusal of consent to operate under the Water Act, 1974 and Alr Act, 1981.

The followIng were present:

On behalf of PPCB

Er. Harbir Singh, CEE, Ludhlana

Er. R.X. Ratra, SEE, Z0-2, Ludhiana.

Er. Satyajeet Singh Attri, EE, ZO-2, Ludhlana,

On behalf of Project
Sh. Jagtar Thakur (Senior Manager)

The officers of the Board brought out that the residential colony was granted
‘Consent to Operate’ under the Water Act, 1974 and the Air Act, 1981 vide no.
CTOW/Renewal/LDH3/2019/9364225 & CTOA/Renewal/LDH3/2019/9364378, valid upto
31.03.2022 with conditions mentioned therein.

Thereafter, a complaint was received through e-mail from the resldents of the
colony regarding untreated domestic water discharged Into rain water harvesting pits through
flexible pipes and onto land for stagnation In the area reserved for school. The complalnants
had complained about poor handling of Municipal Solid Waste and discharge of untreated /
partially treated domestic water into parks of the residential colony resulting in foul smell in the
residentlal colony. The complainants had also complained about partially treated water
supplied for re-use into flushing purpose.

Accordingly, the residential colony was visited by officer of the Board on
17.09.2021 and the colony was found violating the provisions of the Water (Prevention &
Control of Pollution) Act, 1974. The project proponent was glven an opportunity of personal
hearing before the Chairman of the Board on 12.01.2022, wherein, it was declded as under;

1. Consent to Operate granted to the project proponent under the Water (Prevention &

Control of Pollution) Act, 1974 be revoked.

The projzct proponent shall maintain and operate Its sewage treatment plant regularly &
efficiently, so as to achleve the effluent standards, consistently as prescribed by the Board.
The project proponent shall discharge its treated domestic effluent only as per mode of
disposal In the consent granted and also comply with the Municipal Solld Waste Rules,
2016.

The project proponent shall not discharge any kind of its wastewater Into ralnwater
harvesting pits under any clrcumstances and shall discharge only roof top ralnwater Into the
same,

Environmental Engineer, Reglonal Office - 3, Ludhlana shall calculate the Environmental
Compensation on the project proponent for no. of days In violations as per above and get I

approved from the EC verification committee and send the report, within 15 days. A .

separate order for Imposition of Environmental Compensatlon wlll be passed.

In compliance of the declsion no. 1 of the personal hearing, ‘Consent to Operate
Branted under the Water (Prevention & Control of Pollution) Act, 1974 to the residentlal colony
Was revoked vide Board's letter no, 608 dated 24.01.2022.

-A nre x-q-gg_‘“
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Ing 'Consent t, 0 "
ject proponent applied for :::al:nzsthe o {pmven:::ror:te
ro
d ) hRraar :]r:; :‘ Control of Pollution) Act, 1 &
tnder the Water (Proven
Control of Pollution) Act, 1981 on 11'.02.;102|2.m’!cl RIS W 0203.20, -
LRIH h
The residential colony wa Wiiisiobsarved ths
ErYsence of gy, Sk, Gupts, Member of SEIAA, Punjab and It

t the fesidentjy
colony is noy co

h the provisions of MSW Rules, 2016, Water (Prevention g, Contre
ki ntal Clearance. Accorg;
of Pollution) Act, 1974 and various conditions of the Environme
Project Propon

Ngly, the
In given an opportunity of personal hearing before Chairman of th

ent was agaln ‘

Board on 07.07.2022, wherein it was decided as under:-
1. The Project Proponent shall submit cop

of agreements made with the farmers for disposa)
y ffice of Environm

of tresteq domestic effluent antg land for Irrigation, In the o enta|
Engincer, Reglonal Office-3, Ludhlana, within 07 days.

The project Proponent shajl furnish a b
of Envlronmenta

Comply with
condinons of

ank guarantee amounting to Rs. 10 Lac in ¢
| Engineer, Reglonal Office-

the Provisions of Water
Environmental Clearance

he office
3, Ludhlana, within 07 days as an assurance tq

Act, 1974, Air Act, 1981 and MSW RU'GS, 2016 and
gra’nted under the EIA notification dated 14.09.200¢,

the times,

3 complaint was rece
the residentja| colony regarding stagnation of treated

school, Accordlnglv, the residentia| colony wag visited
It was observed as under:

1. The sTp Provided b

Ived In the Board on 02.08.2022 against
water from STp | the land reserved for

by officer of the Boarg on 03.08.2022 and

adjacent to the resident|
discharged In this land hag
field and no plantation ha

al colon » howayer no r

T, Paddy crop was standing In 20 acre
s been Provided In thig lan
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alternative disposal during no demand perlod. During visit, also treated water was not
discharged Into the above sald land as fields were already Irrigated with rainwater,
5. The residential colony falled to produce any latest copy of agreement made with farmers
for disposal of treated domestic effluent,

The project proponent has engaged private firm nemely M/s Reddonatura Indla Private
Limited, Bangalore for door to door collection and segregation o

f municipal solid waste. The
project proponent has provided blo-composter for processing of de-gradable solid waste.

However, the residential colony falled to produce any agreement regarding final disposal of
inert / non-blodegradable municlpal solid waste.

The project proponent was not complying with the provisions of MSW Rules,
2016, Water (Prevention & Control of Poliution) Act, 1974 and conditions of the Environmental
Clearance and declslons of the personal hearing dated 07.07.2022. The matter was pursued by
the Competent Authority of the Board and It was decided that ’

1. Consents to operate granted to the project proponent both under Water Act, 1974 and Air
Act, 1981 may be revoked.

GLADA authorities may be directed not to grant completion certificate to the colonlzer till it
makes adequate arrangements for control of environmentaf pollution to the satisfaction of
PPCB.

Suitable amount of EC may be Iimposed for its fallure to provide adequate disposal
arrangements,
RO may be requested to file prosecution case against the project proponent and Its
directors for violation of conditions of environmental clearance and provisions of Water Act,
1974.
The project proponent may be given one more opportunity of personal hearing to stress
upon it to comply with conditions of environmental clearance, operate STP properly and
make adequate disposal arrangements at the earllest,

Accordingly, Consents to Operate under the Water (Prevention & Control of
Pollution) Act, 1974 and Alr (Prevention & Control of Pollution) Act, 1981 were revoked Board's
letter nos. 5982 & 5984 respectively, both dated 23.09.2022. The Chief Administrator, Greater
Ludhiana Area Development Authority, Ludhiana was also directed vide Board's letter no, 5987
dated 23.09.2022 as under:

“GLADA Authoritles may be directed not to grant completion certificate to

the colonizer till it makes adequate arrangements for control of environmental
pollution to the satisfaction of PPCB.”

In compliance to the decision no. 4 of the Competent Authorlty and In light of

Board's office order no. 213 dated 15.04.2021 regarding formation of oversight committee for
de-criminalization of Environmental laws,

Now, the project proponent applied for renewal of ‘Consent to Operate’ under
the Water (Preventlion & Control of Pollution) Act, 1974 and the Alr (Prevention & Control of
Pollution) Act, 1981 on 17.02,2022.

The residentlal colony was visited by officer of the Board on 25,11,2022 and it
was observed as under:-

1. The STP provided by the resldentlal colony for treatment of domestic waste water was In
operation (one module of 610 KLD on|

y): The residential colony Is In process of starting the
second module of capacity 610 KLD and work related to mechanical fittings has been
completed,

T:md residentlal colony | malntaining the record regarding operatlon of STP. However,

sp.J e fter press was not In operation. Moreover, sludge settling In the STP was not
roper,

i

t:e lresldentlal colony was discharging Its treated water partially onto land for stagnation In
¢ 1and reserved for school ang Partially Into the parks developed within the residentlal

colony. Wild grows

e h was observed In the Iand reserved for school and this wild growth has
Ome the tree saplings earlier planted by the resldentlal colony.
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¢ residentlal colony art of resi \ ount of water
same (and n not made the P ater Int0 rding aM
nd Is eve of treated W ord regé In 20 acre field
Provided plpeline for discharge howaver no &€ |s standIng
Adjacent to the residentlal colony, ined, Moreove" ° he residentlal GPIOIY. Bk 15
dischargad i lans Hos ed IRRVCEE) L, i ¢ visit also treated water was
And no plantation has been provide demand pnrlod- Durine thesa flelds.
Alternative disposal during ongoing o » crop has grown In ot made with farmes
Not discharged Into the above sald land as e of agreame
The residential colony falled to produce any tura Indla Private
for disposal of treated domestic effluent. frm namely M/s Reddonatu 4 waste.
The project proponent has engaged private d segregation of ”.‘”"]dpal i lid w'a .
limited, Bangalore for door to door collection anf rocessing of de-gradable 50 A
Project proponent has provided blo-composter for p sement regarding final disposal of
However, the residential colony falled to produce any agr
Inert / non-blodegradable municipal solld waste. itles 380 KVA, 380 <VA and 250
The project proponent has Installed 03 no. DG sets of capac te height
KVA and all are equipped with canoples and stacks of adequa f the Water (Prevention &
The proj t Is violating the provislons o i
ject proponen | of the part IV l.e. Conditions for
kol g1 ution) Act, 1974 and conditon no. vl il obtained by it from the State
Operation Phase and Entire Life of the Environmental Clearance 1A notification dated
Level Environment Impact Assessment Authority, Punjab under
14.09. : .11.2016.
9.2006 vide no: SEIAA/2016/3650 dated 23.1 1974 alongwith show cause notice
Accordingly, notice u/s 33-A of the Water Act, .
Onsent to operate under the Water Act, 1974 and Alr Act, 1981 w.

Project proponent with opportunity of personal hearing before Hon’ble Chairman of the Board
©On 17.01.2023 rescheduled on 25.01.2023.

for refusal ofc

Sh. Jagtar Thakur (Senlor Manager) of the Industry attended the hearing and
written reply which was taken on record and stating that one module of STP js
hile the second module will be used only when the water load Increases. They are
maintaining all the record of STP at the project Site. The sludge fi

working properly. At the time of your visit, it was under cleaning an

waste water of STP Is meeting the water requirement for land
irrigation etc. of school and parks. Necessary permission has be

management for using the treated waste water In landscape d
maintenance feradication of seasonal/ wild weed etc. Is under
green area for the hortlculture purpose and this land Is withi
when required/ requested by the farmers of
crop plantation and preparation of flelds. The

The GLADA has approved a plp
with Municipal Corporation sewerage treatm
water from the colony. They have been dire

Submitted a
functional w|

Iter press Is functional and
d maintenance. The treated
scape, tress plantation ang
en obtalned from the school
evelopment. Additlonally, the
progress. They have 16.50-acre
n the project boundary. As and
nearby flelds the treated water Is discharged for
record Is belng maintained regularly,

eline from outslde of our colony to he connected
ent plant Bhattian to carry out the excess treated

cted to provide the pipeline from our STP to outside
of our colony. The work for the same Is going on and likely to be completed shortly. Also

resident welfare assoclation has flled g court case for time bound Implementation of this
plpeline and Is under fast track process, The Inert and recycle waste is collected, managed and
disposed to authorized vendor/recycler as per SoHd Waste Management & Handling Rules.

The officers of the Board submitted that the STps of Municlpal Corporation,

Ludhlana are not adequate capaclt der rehabllitation and 2 STPs are yet to
the Sewerage connection

commissioned, Further, Itself will be In violations of the
Environmental Clearance granteq to the project.
After hearing, the Senlor

Manager of the project
Board, the Chalrman of the Boarg decided a3 under;-
1. The Environmental Compensation g Imposed to the
violation under the Water (Prevention

proponent, officers of the



U9
nvironmental Cleara
;:ce-s. Ludhlana shall ::I:.:l::‘::::;:;:: l::-,Th' Anplechmantll Sumne, Aegoret
ulolatlons-l get It verified from EC Committea :onll:‘::t:r:l’::ot:uu:l::; :1:?:0.:; i sl
separate order for the Imposition of EC shall be passed, accordingly. o7 das. A
The project proponent shall not connect Its effluent to the sawer till obtain revised
Environmental Clearance and NOC of the Board. ’
The GLADA authorities shall be written not to connact the affluent of any project /
establishment with the Municlpal sewer of Ludhiana till the commissioning of new 5TP’s
of Ludhlana and having Municipal Corporation, Ludhlana had adequate treatment
capacity for domestic effluent, The existing STP's are already under capacity and
untreated effluent Is being discharged into Buddha Nallah and ultimately into River Satlu).
4. The following directions be Issued to the project proponent and concerned Departments:
a) The Revenue Authoritles / Reglstrar of Land be directed not to register any sale deed
related to any plot/flat/house/shop/any other component of this project with
immediate effect.
b) The GLADA Authorities shall be directed not to sanction any new bullding plans In the
residential colony for any plot/flat/house/shop/any other compenent of this project.
¢) Ths Punjab State Power Corporation Limited Authorities be directed not to Issue any
new electric connection in the premises of project proponent
You are, therefore, requested to cbmply with the decisions of the personal
hearing and submit compliance report to the Board.

3 For anéon behalf of
Pun]jab Pollutio ol Board
Endst. NO..vws 85;5-— { pated 21/ .933

A copy of the above Is forwarded to the Environmental Engineer, Punjab
pollution Control Board, Reglonal Office-3, Ludhiana for Information & necessary actlon.

' For :nﬁn behalf of
Punjab Pollution Control Board

L
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4
al Office-1, E-648-B, Backside CICU Office, Phase-S5, Focal Point, Ludhi
' ana

Zon
pn 0161-2670141 - ] eMal seezo2idhppeb@
—= = — yahoo.
No. pPCB/SEE/20-2/LDH/2023/ ccvveve T fuam
Reglstered

The Sub-RegIstrar—Cum-Tehsildar (West),

Ludhiana. (if -
; e &
V(L a)/ J‘:J.'I.':f-?-ﬂ

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended In 1988 - M/s Eldeco Infrastructure and Properties Li:nited
Residential Township _namely Eldeco Estate One, At V”Ia}mum,
&uss_sa_inpm___wmlt_fa_&ﬂimw — et
It is intimated that the Competent Authority of the Board has decided to not to
ated to any plot/flat/house/shop/any other component of this project

register any sale deed rel

with immediate effect.
s 33-A of the Water (Prevention & Control of

As such, you are, hereby directed u/.
988 to comply with the following directions:

r any sale deed related to any
this project with immediate

P ]
pollution) Act, 1974 as amended in 1

"That outhorities concerned shall not registe
pfor/ﬂat/house/shop/any other component of

effect.”
Failure to comply with the above said directions, shall make the authorities and
er (Prevention & Control of Pollution) Act,

officers concerned liable for action u/s 41 of the Wat

1974 as amended in 1988.
o/~
For and on behalf of
Punjab Pollution Control Board
Dated.
re and Properties

ove is forwarded to M/s Eldeco Infrastructu
At Village-Rajpura, Husssainpura and

Endst.No. .

A copy of the ab
Limited, Residential Township namely Eldeco Estate One,
Bhatian, Ludhiana for information and necessary action.

or andlon behalf of
Punjab Pollution C(ontrol Board

Dated.__, a5

Endst.No.__ ZUol
nmental Engineer, Punjab

A copy of the above is forwarded to the Enviro
on and compliance. He is

:ic:tudlm; Control Board, Regional Office-3, Ludhiana for informati
days ‘L l':’ submit report regarding effective compliance of above sald di ctions, within 7
positively. Any non-compliance of directions of the Competent Authorlty will be his/her

personal responsiblility.
s

/{

)

For %ﬁ"a’d on behalf of
Punjab Pollution Control Board
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S | g Jonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana
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on 0161 2670141 o
No. pPCB/SEE/ZO-Z/LDH/2023/............
Registered
To
The Chief Administrator, pr v -
GLADA,

Ferozepur Road, Ludhiana.

Water (Prevention & Control of Pollution) Act, 1974
M/s Eldeco Infrastructure and Properties Limited
Eldeco Estate One, At Village-Rajpura

Directions u/s 33-A of the
as amended in 1988 -

Residential Township __namely
Husssainpura and Bhatian, Ludhiana.

that the Competent Authority of the Board has decided to not to
ns in the residential colony for any plot/flat/house/shop/any

It is intimated
sanction any new building pla
other ~omponent of this project

H— As such, you are,
|ution) Act, 1974 as amended

with immediate effect:-
hereby directed u/s 33-A of the Water (Prevention & Control of

in 1988 to comply with the following directions:

"That authorities concerned shall not connect the effluent of any project /
ewer of Ludhiana till the commissioning of new

establishment with the Municipal s
sTP’s of Ludhiana and having Municipal Corporation, Ludhiana had oadequate

treatment capacity for domestic effluent. The existing STP’s are already under capacity
and untreated effluent is being discharged into Buddha Nallah and ultimately into

River Satluj with immediate effect.”

“"That authorities concerned sha
ny for any p!ot/ﬂa:/house/shop/any other component

Pol

1)

2) Il not sanction any new building plans In the
_ residential colo of this project

o with immediate effect.”

o comply with the above said directions, shall make the authorities and

Failure t
evention & Control of Pollution) Act,

officers concerned liable for action u/s 41 of the Water (Pr
1974 as amended in 1988.

For and on behalf of
Punjab Pollution Control Board
Dated.

Endst.No.

/s Eldeco Infrastructure and Properties

A copy of the above is forwarded to
At Village-Rajpura, Husssainpura and

'é';“i!_ed, Residential Township namely Eldeco Estate One,
atian, Ludhiana for information and necessary action.

For and on behalf of

ntrol Board
Endst.Ng, 7 ¢ Punjab Pollution C
— Dated.

Pollution COmrAlcopv of the above is forwarded to the Environmental Engineer, Punjab
ol Board, Regional Offieé-3, Ludhiana for information and com liance. He is @
id directipns, within 7

directed
to sy
days po:m.,.e,vbr:: report regarding effective compliance of above sa
Persong re,poﬂs'b;l::"'mmp“ance of directions of the Competent Authority Il be his/her
/i./-""
¢ robehalf of
Forandon ehalf 0

Punjab Pollution control Bogd
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== PUNJAB POLLUTION CON
Q” Zonal Olfﬁce-ll, E-648-B, Backside CICU Office, Plla;EBF?:!TPoIE?I}RD
o D161 2670141 " ol SE°‘°2'U"DPCU@I\!3‘%:,‘:::'\

No. ppca;sse;zo-'zfEDH;zozs}"...'....L.... Dated ...
Reglstered / E-mall

1) The Chief Engineer (DS-Central)
Punjab State Power Corporation Limited,
Opp. PAU, Ferozepur Road, Sarabha Nagar, Ludhiana- 141001, 4
|

2) The Superintending Engineer (DS-Suburban), ~ @505
Punjab State Power Corporation Limited, 2 1e5€ s Ml’:.
Opp. PAU, Ferozepur Road, Sarabha Nagar, Ludhiana- 141001,

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988 - M/s Eldeco Infrastructure and Properties Limited
Residential _Township namely Eldeco Estate  One, At Village-Rajpura

Husssainpura and Bhatian Ludhiana.

Subject:

It is intimated that the Competent Authority of the Board has decided to not to
issue any new electric connection to any plot/ flat/ house/ shop/ any other component of this
project with immediate effect.

As such, you are, hereby directed u/s 33-A of the Water (Prevention & Control of

pollution) Act, 1974 2s 2mended in 1988 to comply with the following directions:

"That authorities concerned shall not issue any new electric connection to any
plot/ flat/ house/ shop/ any other component of this project with immediate

effect."
Failure to comply with the above said directions, shall make the PSPCL
suthorities and officers concerned liable for action u/s 41 of the Water (Prevention & Control of

pollution) Act, 1974 as amended in 1988.
-
For and on behalf of
Punjab Pollution Control Board

Da;ed.

Endst.No.

A copy of the above is forwarded to M/s Eldeco Infrastructure and Properties
Limited, Residential Township namely Eldeco Estate One, At Village-Rajpura, Husssainpura and
Bhatian, Ludhiana for information and necessary action.

For ar;ﬁ{on behalf of

Punjab Pollution ntrol Board
R S Dated. 2

Pollution C A copy of the above is forwarded to the Environmental Enain_eer' P:{nela:;
dlrme;t ontrol Board, Regional Office-3, Ludhiana for information and confpliance. .
d 0 submit report regarding effective compliance of above sald directjons, within
ays positively, Any non-compliance of directions of the Competent Authority gl b —
personal responsibility. %5
-,

)
and on pehalf of

) Board
i

punjab Pollution control
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M/s Eldeco Infrastructure and Properties Limited, &< g 7. T ek
Resifiential Township namely Eldeco Estate One, /75' @./ A
At Village-Rajpura, Husssainpura and Bhatian, Ludhiana. CAE ] T’r_ﬂ"} 9%
vzt & J1Ae et --9}-?-}-2;/

Sub: Proceedings of the personal hearing given by Chairman of the Boafd on
23.07.2024 for refusal of consent to operate under the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of pollution) Act,

1981.
The following were present:
On behalf of PPCB
Er. G.5. Majithia, Member Secretary
Er. Pardeep Gupta, CEE, Ludhiana

Er. Kuldeep Singh, SEE, ZO-2, Ludhiana

Lr. Nikhil Gupta, EE, ZO-2, Ludhiana
On behalf of the project proponent
3h. Ravinder Singh, G.M.

The Envircnmental Engineer, Zonal Office-2, Ludhiana, hrought out that the
residential colony was granted ‘Consent to Operate’ under the Water Act, 1974 vide no:
1CW/ Renewal/LOHS3/2023/22168180 dated 02.08.2023, upto 31.01.2024 and under th Air
Acl, 1981 vide no, CTOA/Renewal/LDH3/2023/22168945 dated 02.08.2023, uptc 31.01.2024 for
veeration of residential colony (Residential Colony - 300 plots, 01 club, 01 dispensary and 10
shops and totai land area of 47465 square meters) along with Domestic effluent @ 429.0 ¥LD) {
out of which 160 KLD shali be utilized for flushing and remaining 261 KD shall be utilized cntn
tand for plantation / horticulture after treatment in STP) subject to suitable condition along w.it
ioliowing special conditions:

1. The recidential colony shall not discharge any effluent into land reserve for school.

2. The residential colony shall not discharge any effluent into rain water harvesting pits.

1. The residential colony shall maintain proper record regarding wasle water genuration,
treated water discharged into 02 acres 06 kanals land, treated water discharged into paiks

,ﬁ "ind green areas and tieated water re-used for flushing purpose.

. The promater company shall ensure that it complies with the conditions of Water (Preventic
& Control of Pollinion) Act, 1974 and a suitable machanism be created so that ot s ensure
that even if the project is handed over to the resident welfare Assaciation, the STP is i,
operation and treated effluent is utilized unto land for plantation as per the £C condiuo::
and the consent conditions, Also, a suitable condition in this regard be imposed winle handing
over the project to the Resident Welfare Association, in absence of which the agreement for
kanding over ihe project to the RWA shall not have any legal validity and the promoter
zopany shall only b responsible for any violation observed thereafter.

5 The promoter company shall obtain amendment in the Environmeatal Clearance in case it
craepes its mode of disposal of treated wastewater any time in future.



lier, many complaints were received by the Board regarding yn
338 Earlier, :e;l domestic effluent. Accordingly, the project proponent y¢ afforded
disposal of ti“l3 Ur';trl;ﬂre the Chairman of the Board many a times in the past ang accordingly
T“ITO"I‘"" l::;?iu:::oro passed by the Board to PSPCL / Revenue Authorities / 61 apa
ollowing, di swere

(-ff
authorized .

That Authorities concerned shall not issue any new electric connection to any
. i a f ' "
I! t/flat/house/shop/any other component of this project with immediate effect.
plo

“That Authorities concerned shall not register any sale deed related to any
2-][ t/flat/house/shop/any other component of this project with immediate effect.”
plo

3. “That Authorities concerned shall not connect the effluent of any project/ es mb{:‘shment
ulf;‘rh the Municipal Sewer of Ludhiana till the commissioning of New STP’s of Ludhiana an.d
having Municipal Corporation, Ludhiana had adequate treatment capacity for d’omes’uc
effluent. The existing STP's are already under capacity and untreated ef.ﬂuenl‘ is being
discharged into Buddha Nallah and ultimately into River Sutlej with immediate effe.cr.

4. "That Authorities concerned shall not sanction any new building plans in the residentia|
colony for any plot/flat/house/shop/any other component of this project with immediate
effect.” "
The said Directions were dropped after approval from the Competent Authority in
light of compliances as submitted by the Regional Office in the consent application.
Earlier, in the personal hearing afforded to the promoter company by the

Chairman of the Board on 07.07.2022, it was decided that prosecution be filed against the project

proponent for violation of the conditions of Environmental Clearance obtained by the promoter

company and for violation of the provisions of Water (Prevention & Contr

ol of Pallution) Act,
1974, However,

in the previous consent application, it was decided the matter for not taking legal
action against the project proponent be referred to the Senior Law Officer

up to the SLO which is pending with the Regional Office at present.

Earlier, in the personal hearing afforded to the project proponent it was decided
that "the Environmental Compensation be imposed to the project proponent for above said
violation under the Water (Prevention & Control of Pollution) Act, 1974 and for
Environmental Clearance granted to the project. The Environmental Engineer, Regio
Ludhiana shall calculate Environmental Compensation (EC) for the no. of days of viol
verified from EC Committee constituted by the Board within 07 days. A separate
imposition of EC shall be passed, accordingly." The fi

the higher authorities through E-office note no. 182177 which is pending with the Environmental
Ergineer, HQ,

V,X Thereafter, a cwp no: 29160 of 2023
Haryafia High Court by Sh. Naval Tapar in

had disposed of th

(SLO). The file was put

violation of
nal Office-3,
ations, get it
order for the

was filed before the Hon'ble Punjab &

year 2023. The Hon'ble Punjab & Haryana High Court
€ Case vide its order dated 22.12.2023 with directions as under:

“At the outset, learned State counsel submits that since the competent authority

Is already In seisin of the matter, it would be expedient If the petition is disposed of, at this
stage, to enable It to address the o

ncerns/grievances of the petitioner, as sought to be raisfed
in the petition. And take necessary measures, |f required, in accordance with law. He submits
that If necessary, the petitioner shall also be afforded a hearing. Learned counsel for f{'e
petitioner is in agreement with the course Suggested by the learned State counsel, and submits
that let this petition be disposed of,

In terms of the statement made by him. However, itis urged
that the authorities be directed to do the needful within a specified time. In response, learned

State counsel, on instructions from Mr, Rafesh Mahajan, spg (Public Health) and Mr. Devinder
Goel, Law Officer, GLADA, submits that the Necessary measures, as indicated above, shall be
resorted to, within a period of eight weeks from today. The petition is accordingly disposed o;_’,
in terms of the statements made by learned counsel for the parties, Needless to assert that this



order shall not constitute any expression of oplnlon on the merlits of the case t;f elt!:: ;;;:fhy;
for, as indicated above, the competent authority shall examine the concerns/grievan

petitioner, strictly in accordance with law.”
Accordingly, the GLADA has asked PPCB vl 3
collect effluent samples from outlet and Inlet to STP installed by the residential colony.

Accordingly, the residential colony was visited by officers of the Board along with G.LADA officials
on 27.03.2024 and effluent samples from outlet to STP installed by the residential COIOT'Y and
from the rain water harvesting pits were collected. As per analysis reports, concentrations of
various parameters (Outlet to STP) is pH = 7.2, TSS = 78 mg/l, COD = 228 mg/l, 89D =65 g/l
0&G = 11.2 mg/l and F. coli = 2700 and concentration of various parameters (Rain Water
Harvesting pits) is pH = 6.6, T55 = 140 mg/l, COD = 884 mg/l, BOD = 290 mg/l, O&G = 11:4 mg/|
and F. coli = 54,000. Thus, from the above results, it is clear that the STP is not achieving the
prescribed standards and residential colony has discharged its untreated effluent into rain water
harvesting pit.

Now, the residential colony has applied for renewal of
the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981.

The residential colony was visited by undersigned on 20.05.2024 and
observed as under:

1. The STP provided by the residential colony was in op
operating both modules of its STP and total capacity of STP is 1220 KLD.

2. The residential colony is discharging its treated water partially into 12 parks and 27
areas (combined area 7.01 acres) developed within the residential colony and partially into
04 acres 06 kanals land taken by it on lease from Sh. Amandeep Singh Malhi S/o Sh. Sukhjinder
Singh Malhi. The residential colony has done registered land lease agreement with Sh.
Amandeep Singh Malhi for 04 acres 06 kanals land from khasra no:
5//13,14,15/1,2,11,9,20/1, 21/12, 22,23, 24/1and 11//4/1, 2/2, 2/3/2,3/1. The land taken on
lease in located near the STP and project proponent has laid underground PVC pipeline
system for discharge of treated water into 04 acres 06 kanals land. The project proponent has
provided eucalyptus saplings as per karnal technology in this 04 acres 06 kanals land and
condition of plantation is good. The project proponent has also laid two pipelines into
remaining 13 acres land of “Malhi Farms” to discharge treated water (one pipeline for 07
acres land and second for 06 acres land). Registered land lease agreement is valid upto

30.04.2028.

de letter no: 30 dated 11.01.2024 to

‘Consent to Operate’ under

it was

eration. The residential colony is

green

3. The residentialZonv has applied CTO for generation of domestic effluent @ 429 KLD for

partial reuse into flushing system (168 KLD) and for partial discharge into plantation area
{140) and horticulture (121 KLD). The residential colony has sufficient land for discharge of
140 + 121 = 261 KLD. However, estimated discharge of colony at present is 620 KLD. Maximum
33% of treated effluent ( i.e. 204.6 KLD) will be reused for flushing through dual plumbing
system. Thus, remaining discharge will be 620-204.6 = 415.6 KLD. The residential colony has
04 acres 06 kanals land as per Karnal technology and this land can handle 4.75 acre x 60
KLD/acre = 285 KLD discharge. The residential colony has 7.01 acres park and green area and
this can handle U 5 litre/m2 of treated trade effluent i.e. 02 KL/Acre x 7.01 acre = 14.02 KLD
discharge. Thus, residential colony have land to handle discharge @ 299.02 KLD only.

4. The residential colony had not developed 04 acres land reserved for plantation. This land 15

located at a distance of about 10 acres from the colony. As per Environmental Clearance, the
Project proponent had proposed this land for discharge of treated trade effluent.

5. The residential colony had engaged private firm namely M/s Reddonatura India Private

Limited, Bangalore for door to door collection and segregation oi municipal soiid waste. The
_prujert proponent has provided bio-composter for processing of de-gradable solid waste
Final disposal of inert / non-biodegradable municipal solid waste is done at duinp site ¢f t.:

339



340

y has obtained necessary permissior
o’

i ial colon ,
iana. The il al of MSW at dump site af

Municipal Corporation, Ludt e 3022000 regarding Gspos

Il("“ 'UICL \"d[‘ ll”'gﬂz,‘lMO”!D j |
ana 7z
(' I e r Rb I 1 ia on hﬂs nSl'I i “
. I esiaer hll [0' Ed ; I D { 1pa 5 | DI | A 380 K Al ?
KVJ.\ (I 1" arce ('ql"ppﬁd W“h a OpIES d d Sll kS Ur « dequ i
AN Al « can 1 1C 1 I‘EIII'F it

i h the provisions
identi is not complying wit e
uin il 2o 974 and conditions for Operation Phase and Entire Life

d by it from the State Level Environment Impact

i [ - SEINA/2016/3650
tv_puniab under EIA notification dated 14.09.2006 vide no |
e dnEssthal 4 effluent into rain water harvesting pits

i d untreate
: 11.2016 and had discharge \ |
e Show cause notice for refusal of consent to operate under the Water (Preventior

% Control of Pollution) Act, 1974 and Ait (Prevention & Cnn:.rol z B sl ctatim
to project proponent with an opportunity of personal hearing be s
09.07.2024 postponed to 12.07.2024, postponed to 16.07.2024 and postpo.ne ik _I
Sh. Ravinder Singh, G.M. attended the hearing and submitted a written reply
which was taken on record. He stated that earlier the sample was collected froml the .ou.ttet of
the STP by the Board on 12.01.2024 and the same was found within the permislsrble limits. He
further stated that there is a temple near the Rain water harvesting pits from which the sample
was collected by the team on 27.03.2024, The offerings made by the devotees in the temple such
as milk find its path to the rain water harvesting pits due to which the sample did not meet the

of the Water

(Prevention & Control of pollution) Acl.‘l
of the Environmental Clearance obtaine

f Pollution) Act, 1981 was 1ssued

prescribed norms,
The matter was deliberated in detail and the reply submitted by the project
proponent was not found satisfactory. It was noticed by the chair that the project proponent is a
regular offender and is violating the Environmental norms constantly.
After hearing the G.M. of the promoter company, officers of the Boarrl, the
Chairman of the Board decided that:
1. The consents under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 applied by the promoter company be refused.
2. The Environmental Compensation (EC) for the previous violations be imposed immediately
and order be issued in this regard without any further delay.
3. Environmental Engineer, Regional Office-3, Ludhiana shall calculate the amount of
Environmental Compensation for the continued period of violation, up to date and send to
the EC verification committee for verification of amount of EC,
Natice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 he issued to
promoter company along with an opportunity of personal hearing.
Environmental Engineer, Regional Office-3, Ludhiana shall launch prosecution against the

project proponent and its responsible persans for violation of provisions of Water (Prevention
& Control of Pollution) Act, 1974,

the

sa—
For and on behalf of
Punjab Pollution Contro! Board

endst, No A 130 Dated .EHZQS.'L‘J?

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Baard, Regional Office-3, Ludhiana for information & necessary action,

For and on behal o?"f"?/""\

Punjab Pollution Control Board
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PUNJAR POLLUTION CONTROL BOARD SIE/ thasi,

AL | s, Back Side CICH Olfice, Phase-S, Focal Pomt, Ludhiana

Emonl seczo 2idhpp, DEY oo, ¢ en N ajnt- 2670011
o —— - — . o — e e, e ———— -ee r—r ol
No. PPCB/SEE/20 2/tD1720747 K0T Regd. Dated FEJ10]1
T
MU e o tndeastio ture amd Properties Limited,
Besutential Taownship namely | ldeeo Fatale One,

AL Vallage Ragpura. Hosssamiura and Bhatian, Ludhlana

Sub; Proceedings of the personal hearing given by Chairman of the Board on
18.09.2024 w.r.t notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 and u/s 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1988,

The following were present:

On behalf of PPCB

.".M‘ Mijithia, Member Secretary

fr Pardeep Gupta, CEE, Ludhiana

E£r Kuldeep Singh, SEE, 20-2, Ludhiana
Er-Nikhil Gupta, EE, 20-2, Ludhiana
On behalf of project

Sh. Arvinder Singh, G.M

Mohd. Kalam, Manager Facility

Environmental Engineer, Zonal Office-2, Ludhiana brought out that the residential
toleny  was granted ‘Consent to Operate’ under the Water Act, 1974 vide no:
ETOW/RenewaULDHS)‘ZOZB/ZZ168180 dated 02.08.2023, upto 31.01.2024 and under the Air Act,
1281 vide no. CTOA/RenewaIfLDH3/2023/22158945 dated 02.08.2023, upto 31.01.2024 for
operation of residential calony (Residential Colony - 300 plots, 01 club, 01 dispensary and 10 shops
and total land area of 47465 square meters) along with Domestic effluent @ 4290 KLD (out of whi-h
$ 50 KLD =hall be utilized for flushing and remaining 261 KLD shall be utilized onto land for Riantation

iﬁ-ﬁ._.cg:ture after treatment in STP) subject to suitable condition along with following special

conditicns:
Vy 1. The residential colony shall not discharge any effluent into land reserve for school.

2. The residential colony shall not discharge any effluent into rain water harvesting pits.

3. The residential colony shall maintain proper record regarding waste water generation, treated
water discharged into 04 acres 06 kanals land, treated water discharged into parks and green
areas and treated water re-used for flushing purpose.

4. The promoter company shall ensure that it complies with the conditions of Water (Prevention &
Control of Pollution) Act, 1974 and a suitable mechanism be created so (hat 1L is ensured that
even if the project is handed over to the resident welfare Association, the STP 1S in operation ang
treated effluent 15 ulilized onto land for plantation as per the EC conditions and the consent
conditions. Also, 4 suitable condition in this regard be imposed while handing over the project to
the Resident Wellare Avsaciation, inabsence of which the agrecmoent (yr handing vyer ihe project
to the RWA shall not have any legal valdity and the pramater company shall pnly be Tesponsilyl

for any violation observed therealter.

5. The promoter company shall obtain amendment in the Environmental Clearance in case i
changes its mode of disposal of treated wastewater any time in future.

Earlier, many complaints were received by the Board regarding unduthatized dispos )
of the untreated domestic effluent. Accordingly, the project proponent was alforded porggs,

'.‘u‘{m‘ L al |
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gional Office in the consent application.
ter company hy the

ikt of compliances as submitted by the Re g
Earlier. in the personal hearing afforded to SRS
n be filed against the irr gy

on 07.07.2022, it was decided that prosecutio
vironmental Clearance obtained by the pramaier
ention & Control of Pollution) /fict
for not taking l=gal

Chairman of the Board
proponent for violation of the conditions of En
ompany and for violation of the provisions of Water (Prev

1372, However, in the previous consent application, it was decided the matter
action against the project proponent be referred to the Senior Law Officer (SLO). The file was put

up 1o the SLO which is pending with the Regional Office at present.
Earlier, in the personal hearing afforded to the project proponent it was decided

that "the Environmental Compensation be imposed to the project proponent for atove sale
violation under the Water [Prevention & Control of Pollution) Act, 1974 and for violation o+
Environmental Clearance granted to the project. The Environmental Engineer, Regional Office-3,
ILudhiana shall calculate Environmental Compensation (EC) for the no. of days of violations, get it
V%/verified from EC Committee constituted by the Board within 07 days. A separate order for the

/lmposftion of EC shall be passed, accordingly." The file in this regard has already been put up to
the higher authorities through E-office note no. 182177 which is pending with the Environmental

Engineer, HQ.
— ;Tr:e::t:r: r:aE:\::a::; i:‘-:(li?;;;ﬂ:: was 'filed be‘fore the Hon’ble Puniab 2.
disposed of the case vide its order dated 22.12.20 i : ".|°" tfie 5 anena Niahignur .‘ﬁl‘ W‘

vmiaivage feamedsmn .2023 with directions as under: A
s € counse its shot ci

olready in seisin of the matter, it would be expedier::;t;r:;e‘:":i:::: iﬁtshea: o;" preen ‘f”‘hofffy ’

enable it to oddress the concerns/grievances of the petitioner, as sought t: b = ?f; af this s tng!e., to

mu?f take necessary meosures, if required, in accordance with law. He sub .e rarsef.j! e peticon.
petitioner shall olso be afforded a hearing. Learned counsel for the pg“ﬁ: " th?t i rfre
the course suggested by the learned State counsel, and submits "o s ;‘E‘r isin agreemefat with
of, in terms of the statement made by him. However, It is urged that the i W e
do the needful within a specified time. In response, learne d State mume,ﬂumomm be directed to
Rajesh Mahajon, SOE (Public Health) and Mr, Devinder Go el, Law Ofﬂter' :1 Instructions from M.
necessary measures, as indicated above, shall be resorteq to, within o ; ;l:DA' submits that the
today. The petition is accordingly disposed of, In terms of the “ﬂftmen:, :" o dnf eight weeks fn'urnl
for the parties. Needless to assert that this order shall not constitute any e ade by learned counse

the merits of the case of either party, for, as indicated 8% iy r:.‘.m:l:'-"':ssi’¢m of apinionha;

examine the concerns/grievances of the petitioner, strictly in accordance wlf: ;‘nr Haurhorfry sho

Accordingly, the GLADA has asked PPCB vide letter no: 30 ateq 1‘1“;‘1 2024 to collect
effluent samples from outlet and inlet to STP installed by the resigeny;) colon\; A‘ccordi:gf: the
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Mriveyy, T U ey Uutlpy I\‘ Oflicers of e poarg along with GLADA officials an 27 01 2024 and
oSty i Wi COllectyy ,‘“ STP instalied by the residential colony and fram the ran it
I Cong i 72,188 4 T8 mg/ S per analysis toports, concentrations vl vatious parametees (Outlet
1)
COD = g5y fation o, tous * COD = 228 mg/I, 0OD = 65 mg/l, O&G = 11.2 mpy/t and F. €Ol * 2700
1w gleg MB/, Bop - 290 m Parameters (Rain Waler Harvesting pits) is pH = 6.6, T55 = 140 me/.
i At the sp is not 6/1, 08G = 11.9 mg/l and F. coli = 54,000. Thus, from the above results,
YSoungr .
treateg Cffluen nto achieving the prescribed standards and residential colony has discharged
n The regg rain water harvesting pit.
Hrevention g Control re“h.,i colony applied for renewal of ‘Consent to Operate” under the "
198 O Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
The ¢ |
o nder esidential colony was visited by undersigned on 20.05.2024 and it was observed

I The stp provided by the residenti ' ion. The residential colony 15
_ Operating both modules of it s1r:nllal ) ope{-au‘;zb KLD.
D Treresidentis e s ‘anc! total capacity of STP |_sl ; 2 areen
v 1s discharging its treated water partially into 12 parks and 27 g
> ;:e::re‘:”l)”;t::: area 7.01 acre's]' developed within the resider!rial colony and partia"f inla
s land taken by it on lease from Sh. Amandeep Singh Malhi s/oSh. Sukhjinder
Singh Malhi. The residential colony has done registered land lease agreement with sh.
Amandeep Singh Malhi for 04 acres 06 kanals land from khasra no: 5//13, 14,15/1,2,11,9,20/1,
21/12, 22,23, 24/1 and 11//8/1, 2/2, 2/3/2,3/1. The land taken on lease in located near the
STP and project proponent has laid underground PVC pipeline system for discharge of treated
waler into 04 acres 06 kanals land. The project proponent has provided cucalyptus saplings
as per karnal technology in this 04 acres 06 kanals land and condition of plantation is good.
The project proponent has also laid two pipelines into remaining 13 acres land of “Malhi
farms” to discharge treated water (one pipeline for 07 acres land and second for 06 acres
land) Registered land lease agreement is valid upto 30.04.2028.
3. The residential colony has applied CTO for generation of domestic effluent @ 429 KLD lor
partial reuse into flushing system (168 KLD) and for partial discharge into plantation area
.+ (140) and horuiculture (121 KLD). The residential colony has sufficient land for discharge ol
140 + 121=261KLD. However, estimated discharge of colony at present is 620 KLD. Maximum
33% of treated effluent (i.e. 204.6 KLD) will be reused for flushing through dual plumbing
system. Thus, remaining discharge will be 620-204.6 = 415.6 KLD. The residential colony has
n4 acres 06 kanals land as per Karnal technology and this land can handle 4.75 acre x 60
-‘5_,"" KLD/acre = 285 LD discharge. The residential colony has 7.01 acres park and green area and
this can handle 0.5 litre/m2 of treated trade effluent i.e. 02 KL/Acre x 7.01 acre = 14.02 KLD
gischarge. Thus, residential colony have land to handle discharge @ 299.02 KLD only.
4. The residential colony had not developed 04 acres land reserved for plantation. This land i
|ocated at a distance of about 10 agtes from '*“-T colony. As per Environmental Clearance, the
project pro ponent had proposed this land for di_scharge of treated trade effluent.
31 colony had engaged prvate firm namely M/s Reddonatura India Private
Lunited, Bangalore for daar 10 door collection and segregalion of municipal solid waste. The
project proponent has provr@ed b]'Ovtﬂmpailfr for processing ol de-gradable solid waste
£ inal disposal of inert / ﬂﬂﬁ'§19dcﬂfﬂdﬂbf¢ municipal sold waste 1s dune at dump site of the
tunicipal torporation, Ludhiana. The residential colony has obtained necessary permussion
 vide no’ 942/MOH/D dated 03,02 2010 regarding disposal of MSW at duimp site ¢

5 The residenti

from MC
MEL

g The e
KA dn

has installed 03 no. DG sets of capacities 380 KVA, 380 KVA and 20

g all are equippzd with canoples and stacks of adequate height.
colony is not complying with the provisions of the Waler (Prevention

The residemlal
( pollution] Act, 1974 and conditions for Operation Phase and Entice Life of th.
| Clearanc€ obtained by 1t from the State Level Environment Impact Assessmeng

sidential colony

Conrmi o
gnwmnmenlﬂ
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MEer hegeng, o was decided that
control of I'e
ompntey e eefusel

T comsents under the Water (Prevention &
[Erevention & Contiol of Pollution) Act, 1981 apphed by the
The favronnental Compensation (EC) for the previous violations !
Crides be sswed in this regard without any [urther delay.

dhiana shall calculate
jon, up to date and centtathe

I]Jf)fi'rr”-f'.f f

ye impostd immeehately and

: o h_ ameaounl o
S Imaronmental Engincer, Regional Office-3, LU e ) ;
Environmental Compensation for the continued peried of violot
ECvenfication committee for verification of amount of EC.
Control of paolluticn) Act, 1974

Notice to issue directions u/s 33-A of the Woter (Prevention &
ane /s 31-A of the Air (Prevention & Contral of Pollution] Act, 1981 be issued to the promoter

company along with an opportunity of personal hearing.
Envirormental Engincer, Regional Office-3, Ludhiana shall lounch prosecution ===
Broject proponent and its responsible persons for viclotion of provisions of Water (Preveniion

F Control GfPOHIrn'on) Act, 1974,
i, o - In compliance of decision na. 1 of the personal hearing, the consent to operale under
: ¢ Wter {Prevention & Control of Pollution) Act, 1974 an Air [Prevention & Control of Poltution)
Acl 1983 were  refused vide no.  CTOW/Rencwal/LDH3/2024/25152659 %

CT s
LN Renewal /LDH3/2024/25152384 dated 07.08.2024.
In compliance of decision no. 2 of the personal hearing, order for imposition of

Environmental Compensation (£C) amounting to Rs. 1,30,50,000 /- for the previous violatians for the

period 17.09.2021 to 25.11.2022 was issued vide order no. 330 dated 25.07.2024.
Sh. Arvinder Singh, G.M. and Mohd. Kalam, Manager facility on behalf of the project

proponent attended the hearing and submitted a written reply which was taken on record. He o ated
that against the decision of Competent Authority the project proponent has filed an appeal with the
Appellate Authority on 19.08.2024. He further infarmed that all the environniental issuus pitiainey
to the project had been rectify and requested for revisit Lo verify the compliances made Hy the L.;,o]u:

proponent.
After hearing G.M. and manager of the promoter company and officere of ke e

he Chairman of the Board decided as under: ‘.
The project proponent shall submit within 07 days a Bank Guarantee of Re 20 Lo ‘M
assurance to comply with the provisions of environmental laws, o
The project proponent shall apply within 07 days for consents under the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Cantrol of Pollution) Act, 1981, immediately
Environmental Engincer, Regional Office-3, Ludhiana shall visit the project ‘ to wn;'.r |t;
contentions / compliances and process the consent applications on merits. |

You are, therefore, requested to comply with the decisions ol the personal hearing,

ithin sti U{aled pefiod aﬂd submil Cﬂmp“ﬂnﬂe repor! to the Board -~
W p + =
f."gw‘}!"j;l“

For and on behalf of
Punjab Pollution Cpntrol Board
r,uTa‘)‘(.

Endst. No. 60?8 Dated ...|Y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
al Offices-3, Ludhiana for information & necessary action i

Control Buard, Region
Wf o
9{/ For and on behdlf of

Punjab Pallution Control Board
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esidentinl Teo mshm namely Eldeco Estate One,
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' I the personal hearing given by Chairperson of the Board on

UAusD vt 1. Notice to issue directions u/fs 33-A of the Water (Prevention

Control of P

oliution) Act, 1974 as amended in 1988. 2. Show cause notice for

refusal of consenl to operate under the Water (Prevention & Control of
! 974 and Air (Prevention & Control of Pollution) Act, 1981.
The felio o
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On hehall of project
Sh
Sh. Gagx ‘i
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9364378 e (i) Soboth ef which expired on 31.03.2022 with conditions mentioned
therein
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2. The p toiopanons saclimaintain and vparate its sewage treatment plant reqularly £
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aisp [ Ltod and dse comply with the Municipal Solid Waste Rules,
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The proceedings of aforosaic person.: cearing

proponent vide letter no. 4510 dated 20 07 L1

Iy camphianee of decisier o 00 the

woder the A

22117 2022

Gt at 1984, wit. oen Clesygli

vt
which had expired on 2107100 4

Thereafter a complamt was aion recened by the L

the residential colony reparding stapaatiin o freatea waler o

the provisicns

senditions

il

el nrona
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i al, Lisl
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“rainvater into .
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nbmitied
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vl

ida lptter n Iy
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school, Ac o et the rowddential colony was visited by officer of the Board on 03.08.2022 ant
it was obsorved as und

1. The S10 peavicded by the residential colony for treatment of domestic waste water was

in taven (one module of 610 KLD only). The residential colony was in process of
t Lo ccond module of capacity 610 KLD and work related to mechanical fittings
Wi BUing an

S The cosdential colony was maintaining the record regarding operation of STP. However,

v “oowas noln operation. Moreover, sludge settling in the STP was not

des drom outlet to 5TP were collected during visit, As per the

Coboe concentiation of various parameters are pH = 7.06, TS5 = 19 mg/l,

105=38419 m.;i COD=46 mg/l, BOD=1419 mg/l & 0&G= BDL, which are within the
prescebed linnits of the Board.

I icomtig rowas discharging its treated water partially onto land for

ceoved Tor school and partially inte the parks developed within

I LoCciory s Wild prowth was observed in the land reserved for school and
thie wild growth has overcome the tree saplings eariier planted by the residential
col
30T i = ¢ had still not de -'a:lape:! 04 acres land reserved for plantation and
w! made the part of residential colony. The residential colony
el | SO -;’l;cmn..;u ol treated water into the land of Malhi Farms
ocate b adjneent Lo the residential colony, however no record regarding amount of
Hchareed in this fand has been maintained. Moreover, paddy crop was standing
plantation had been provided in this land, thus the residential
Cusposal dunng no demand period. Duning wvisit, also treated
Wotes was b aoacherged nto the above said land as fields were already irrigated with
N
57 ) core fallad ta o speduce any latect copy of agreement made with
cetesd donnestc effluent
6. 1 Jeet soapnent had engaged private firm namely M/s Reddonatura India Private
Liniited, B2 deor t¢ door collection and segregation of municipal solid waste.
inct pranenent had provided hin-composter for processing of de-gradable <alid
shoatal ey failed to produce any ageocmaent regardmg fimal
% 1k nanicipal solid waste.,
I Sonsn propanent was not complying with the provisions of SW1 Rules,
2016, Walr Vresenton & Control of Poliution) Act, 1974 and conditions of the Enviconmental
Clearan L L pesonal hearmg dated 07.07.2022. The matter was pursued b
the o . i ' wianag s decided that:
e pracict propanert poth under Water Act, 1070 and
Afr o BB s pe cevoked,
20 OLLDS suiuenes tuay be divected not to grant completion certificate to the coloni
Uoarcanneients far o cantesr of enwroamental pollut e to
; i ceobeinposod for e failure to provide adequate dispnsel
€1y ]
4. R0 . ' Lot il peocecnition cose naainst the preject proponent and i
we o epvicoasmaental clearonce and provisions at Warrer
50 0n FOOL ey e given wne more opportunity of personal hearing to stress
dper o comply wit conditions of environmental clearance, operate STP properly and
s i o e naements ut the earliest,

B!

ta

Py
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Aceordingly, i complian.

the Water (Provention ©

ntrat of

vodation) Act, 1981 we e revoked/cance!

In campliance te the decitn

area LDevelopment Aulhor
Yy 2027 as under:

“"GLADA Auth

the celonizer till it makes adequr
pollution to the satisfaction of FF!

LA S LR S I RERIE

The project proponent apil.

Water (Prevention & Control of Pallution,
ol gtion) et 1981
The residentvn calo N
ulk Pwtl aY Ui

1 The STP provided b

1 operation (ore o

ity, Ludhidna «

arities muy b

¢ to they e

ERLTE e

¢ the racident

nodule ot 61!

tarting the second module of ¢
106 beer compie: |

he rasidentinl coluny was pyaim
suddge filter pres: vos nog i
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He o residentio
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alany

4. The residential cofon

the same land 15 e
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vad stl o
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rater dischatoed o

MY acre fiekd and
treated water was
these fields.

Th
[t

v

residentia cul

wivsEr 1o ticihnaa
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Level Environment Impact Assessment Authority, Punjab under EIA notification dated

14.09.200% fe no: SCIAA/20116/3650 dated 23 11.2016.
13-4 of the Water Act, 1974 alongwith shows cause notice
for refusal t cogbe unddar the Water Act, 1974 and Air Act, 1981 was issued to the

project proponert with apportunity of personal hearing before Chairman of the Board on

25.01.202° dein it was decided as under:

T rpensation be ymposed to the project proponent for ahove soid
vention & Control of Pollution) Act, 1974 and for violation
granted to the project. The Cnvironmental Enginecr

Re atthieo-cowamana shall calculate Enviranmental Compensation (EC) for the no.

ol wovs of vioiations, get it verified from £C Committee constituted by the Board within

der for the imposition of EC shall be passed, accordingly

snall not connect its effluent to the sewer till obtoin revised

Vit (i ‘urance and NOC af the Board.
3 Th ADA fiovities shall be written not to connect the effluent of any ;J:‘o;r.'.'
gstoi-shaetit L Mucis pal sewer of Ludhiana till the commissioning of new ST
9, lunicipal Corporation, Ludhiono had adequate treatment
crpuent. Tne existing STP's cre already under capacity and
uniroaten offucat 1 being discharged mto Buddha Nalloh and ultimately into River
Sa
! y ' Wl . ¢t the nrorect nroponent onad oncerned Departments:
rected not to reguster any sale deed
sther companent of this project with

b)  The GLADA Authorities shall be directed not to sanction any new building plans in

‘o anv olot/flot/house/shop/any other component of this

corpo.ation Linuted Autharities be directed not Lo i1ssue any
W E2ctric tonnection in the premises afpro;ecr proponent.
ol nce of cecision no. 03 and 04(hj, directions u/s 33-A of the Water

(Prever 1, 1074 \ a o we e dssuen Lo the GLADA Authorilie

VIdE 110 « . s Ve

y L. laat uthonties concerned shall pot connect the effluent of any
project  csioblic ene with the Municipal Sewer of Ludhiana till the commissioning
of v ol L 1l faving f'»'r:rr:r'n’pu! Carporatian, tudhiono hod adequate

wioostic efflueant. The existing STP's are already under

caopae oocoae peoied efflvent s being discharged into Buddho Nallah ond
ultimotely into Fiver Sutief with immediate effect,

7. that Auchorities concerned shall not sanction any new building plans

v nladHat ouse fchop Zapy other component of this

SO e e tison non 044, divections ufs 33-A of the Water (Prevention
& Contro!l bolot w7 weere dssued to the PSPCL Authorities vide no 2400-01 dated
26,05.207 1
Caudl net issue any new electric connectian to
i il component of this project with immediate
effect

Ly con e of decision na, 04(a), direetions u/s 33-A of the Water (Prevention
& Cantrel =1 Polingiog 71 wepeisvued to the Revenue Authorities vide no 2404 dated

26.05. 240,

Page 3ol 1!
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“That Authorities con .= sholl o eyister anv soie de d todd to
any plot/flat/houses/shop/any othe: oo pore=: = this proirer w sinte
effect ”

Thorepfrar *hyo 1 fent
petole wnder the Waoltcr (Prevention & (N | H 1 o

owantrol of Pollution) Act, 1981

The residential colony haa seed T i At By Vil inte
Joarks and 27 green areas (combined a
dane parbielly imto 04 acres J6 Lanals lan . Mt i i
St Surhjinder Singh Malhi, The vetial . ] " ¢ b leass
reement with Sh. Amandeep Singh [ 3" jor 0 = 08 avely Band “asra na.
5/7.3,14,15/1,2,11,9,20/1, 21/12 22,23 gl pratast 203 Eeam A
ina:e was located near e STP and il ) |
swatems for discharge of treated water 1° A jeres
proaded eucalyptus saplings as per karr =i o hno 1 ioand and
condivion of plantation was good.
The prowst pmononent | 0! bernt i
th Farms™ to dischiarge trea o vt {
(] During wizit, rice cop : t :
cischareged anto this fand Registerad lanp v agree ali
The residential colony wi - 1 ; ! ' lier Aot
Y7 nde no: CTOW/Repewal/IDHI iRV . 3
AfRenvwal LD/ 221684 Ve
vieerallon of residentiay calony (hesidsn iy v Fyoand Lo
shivps end total land arce of 47405 squ. WA *h D 2 rH s 20,0 KL |
aut of which 160 KLD shall e uiilized {0 iz i ot
L far plantation harticultis It
Shil fondition t
The said Dirzction: were ' T ) t : tthority
uy light of comphiances as submitted by 1 wor omal o e L e
Thereafter, 3 CWP no: 281 ool 3722 0104 viing T Haryvana
Pee bt ey S Nyl Togs I ' bad
Paposced of the cose wide o refer chate
AL e outserd, Itr =
#mm;.!emnr authority is already in vl s af the oo 1 it vz a o3 s
petition is disposed of, at ' stags
conceras/grievances of the patit LR
teke necessary measures, if requ r=c, 15 occu s oo i o ' ' Lif
necessary, the petitioner shali alic e aifarde: o ¢ Zuvive, - orce oy e e
petitioner (s in agreement wWith the conose suge oo e p serg e T o sapd
oad sebmits that le! this petition LTIy
L i, However, o o wreg ol M i 3 i J
within a specified time. In rosps .~ ' 3men Lt caue i F ¥
M. Rajesh Mohajan, SDE (Public footh) qres Jor, Dewloooe 3000 0 Topy
GLADA, submits that the necessary coamures, o~ et " bl
to, within a period of cight woeek Coc Saaoy b y ;
of, in terms af the statciicnt g n ST L X

assert that this order shall not cot 2L v le any sspeission S anipion an the @ onils

of the case of either party, for, vi wiicated clusoc, the conocicnt auithoni waali

cppirtt T g .
r, o striczil T rora b |

examine the concerns/grievences 5. the petilpe

law.”

T R i
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achievin

mte

under the

Control of |

oparat

2. The

el

Tho GIADA was asked PPCB vide letter no: 30 dated 11.01.2024 to collect
nchinlerto STR s talled by the residentinl colony.

i thevosidential eolony was visited by officers of the Board along with GLADA

1032024 and effluent samples from outlet to STP installed by the residential

from the rain water harvesting pits were collected. As per analysis reports, the

vovs parameters (Outlet to STP) is pH = 2.2, TSS = 78 mg/l, COD = 228 mg/|,

mg/land £, coli = 2700 and concentration of various parameters

Harvesting pishis prf = 6.6, TS5 = 140 mg/l, COD = 884 mg/l, BOD = 290 mg/l, O&G

W boca = Da,000, Thus, from the above results, it was elear that the STP was not

lards and residential colony was discharged its untreated offluent

colony had again applied for renewal of ‘Consent to Operate’

Vater (Frevention & Control of Pollution) Act, 1974 and the Air (Prevention &

Hution) et 1981

was visited by undersigned on 20.05.2024 and it was

soaential coluny wasan operation. The residential colony was

ing hothi modules of its STP and total capacity of STP is 1220 KLD.
lential colony was discharging its treated water partially into 12 parks and 27
vibined area 7.01 acres) developed within the residential colony and
panats i taken by it on lease from Sh. Amandeep Singh
subginoer singh Mathic The residential colony had done registered land
she Aamandeep Singh Malhi for 04 acres 06 kanals land from

11,8.2071, 21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2.3/1.

0 near the 5TF and project proponent had laid

e wystem for discharpe of treated water into 04 acres 06 kanals

e oroect proponent had provided eucalyptus saplings as per karnal technolagy

sanals land and condition of plantation is good. The project
ipehnes into remaining 13 acres land of “Malhi Farme™ to
mpe e Lo 07 acres land and second for 06 acres land)
apreement 1s valid upto 30.04.2028.
sidential colony applied CTO for generation of domestic effluent @ 429 €10 1
cnto Hdushing system (168 KLD) and for partial discharge into plantation
i 121 L) The residential colony had sufficient land for
LK fowover, eatimated discharege of colany at present s
dotrearcd cffluent (ke 200.6 KLD) would be reused for
Cpluihing systein: Thus, remaining discharge will be 620-202 f -
ntiabeolany had U4 acres 0o kanals land as por Karnal tachnology
MVRLY acre o QRS KL thacharge. The residential

P e ann thiee can iandde U5 itre/m2 ol treaten

A IPTRE S A G e = 1E02 KL discharge. Thus, residential colony

dEdehiane @ 299502 KLD only

el e setaped 04 acres land reserved for plantation. This

Elanee ot apout Lo acres from the colony. As per Environmental

e TR Cptoponent hat proposed this land for discharge of treated trade
sibentinl cocy bad engapged private firm namely M/s Reddonatura India Private
leadon dcton end sesregation of municipal solid waste.

Il S timpaoste dar processing, of de-aradable solid

© e e Blodegradable mumnicipal solid waste was done at

steatthe bwunicipal Corporation, Ludhiana. The residential colony obtained

Page 7ol 11
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isposdl of TviswW

L doump site of

6

250 KVA and all are equipped with «
The residentiai colory w
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ollution) «ct,

the Environmental Clearance abtair:
Assessment  Authority,  Punjab

2016/3650 dated 23

mdi

rant o

b1 a
11

pit

Accordingly show cause

vater (Provention & Control of Pollutiog 4
Art 109

1 WS ISt T project preoy
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refused

2. The Enviranmaent Comp

mmediitely and ik
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to the EC verification commitice 1
] NOLICE TE 1S5t thir
v and ) 3 i
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iironmBatel tanoincer
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In comphance of doecisie
ander the Water (Prevention & Control of 21t
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whiereln it was Jecided a5 we
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2. The project preponent sholl app
Prevention & Canticl of Polliting!
Act, 1881, immediately.
Envirconmental Enqgineer, Region. ..
antentions / comphances 3 pe ;

The project proponeant sul
an assurance to comply with the provision-
upto 02.10.2025.

1

The project proponent fit

14G/2025) before the Hon'lle NOT o o
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Board. The atter war disted on 04.03.2025 for the first time and the Hon'ble NGT has asked
respondent to hile the reply. The matter is now listed for hearing on 28.08.2025.
The residential colony applied for renewal of ‘Consent to Operate’ under the

Water (P ntion £ Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Polluti

eulony was visited by officer of the Board on 19.03.2025 and i
has been rted as under!

Lo The STP provided by the residential colony was in operation. The residential colony 15
h a les of its STP and total capacity of STP is 1220 KLD. Tffluent

t T nstalled by the residential colony were collected and as per

ET scentrations of various parameters (Outlet ta STP) is pH = 7.32,
Ts: dhng /i s = 738 mg/l, COD = 117 mg/l, BOD = 27 mg/l, O&G = 6.2 mg/l and F.

ol - 3,50,000. A5 per the analysis report, the concentration of F.coli is beyond the
p bod din wprescribed by the Board.

s ey s discharging its treated water partially into 12 parks and 27
grecn areas combined area 7.01 acres) developed within the residential colony and
partally ate 04 ros 06 kanals tand taken by it on lease from Sh. Amandeep Singh

ar Smph Balhis The residential colony has done registered land

ananaeer Singh Malhi for 04 acres 06 kanals land from

A1,0.01,9,20/1, 21712, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1.

R lered lana lease agreement is valid upto 30.04.2028.
3. Th sicential coleny has applied consent to operate for generation of domestic
fl Teyctam (168 ¥LD) and for partial
e horticritues (121 KEDY The residential colony
i ¢ apd fischarge o + 121 = 261 KLD. However, estimated discharge
ol colony al precent is 520 KLD. Maximum 33% of treated effluent (i.e. 204.6 KLD) will

bo ronsed tor fushing through dual plumbing system, Thus, remaining discharge will be
: Tt coidential colony has 04 acres 06 kanals land as per Karnal
'S acre « G0 KLD/acie = 285 KLD discharre. The
[0y e A01 acres park and green arca and this can handle 0.5 Utre/m2 of
P KL Acre « .01 acre = 14.02 KLD discharge. Thus, residentia!

ndie ascharze @ 299.02 KILD only

Y 4 dopad 34 a-rec fand reserved for plan[,]hrm This

tan - ol about 10 acres from the colony. As per Environmental

’y: anee th siect preponent had proposed this land for discharge of treated trade
5 T ! b e pazcd private Tem o namely Mfs Reddenatura India Privat

oo oo caillection and segregation of mumicipal solid waste.
i - s nas provided bio-composter for processing of de-gradable solid
wosbetualce posarof e/ non-biodegradable municipal solid waste is done at duny
A L Wuniei al Corporation, Ludhiana.

Lodln 07 ps DG sets of capacities 380 KVA, 380 KVA and

3 g innpies and ttacke of adequate heipht
7. Ti Gl Cobhas tarted planning to cannect its sewer with STP Bhattian after
Y Aol thehweay A4 which will result in violation of the condition: of
brawed by at from SEIAA vide oo SEIAA/2DLG/3650 dated

! S ot complying with the provisions of the Water
(Preventi i Cointien At 1974 and Conditions for Operation Phase and Fnrnre
Life of 1} Sl a2 obitamed by it from the State Level Environment impact
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semettt  Adthorey, funialb i 1yt
EIAA/ACLH/3650 dated 23.11.201
The matter was considerad o+ * Lo o e Auth
decided to issue notice /s 33-A of the W 1 treve <ion & Cont T
niled in 1988
It has also decided o relu "
el ol Pollation) Aoy, 1974 and W e abiin
Ly the industry with an opportunity of pers i hearing sefore the {hmrparsor
Accordingly. notice to isste dhroction. uls 33-A of the Water (I
cehtrol of Pollution) Act, 1974 as amen! o0 12
woont Lo operate undor the Water
o eenhion & wvtrol of Pollutiom Aot T 4
pportunity of personal hearing before tl dheaperser o4 L Boand ne 28.07
Shy. M.D Kalam Uddian, Agsiciare » Gerora! Managa v L
thee project attended the hearing and sob wiueg oo
d that the TP« beire operated v
ults. Only the F-Colt are heyond fmit boy orhich f
further informed that the present generan il sawa 2 e KL anth the gene
LLD is not practically possible, In additiao: "o 10, the farperl :
land to accommodate the treated sewai sonel T
that the propaosition of connectivity to th FElsattion = w0 planim : on
ti1e project proponent that they would conmeu the seve ravith the T8 Bhatiia
the necessary approval from the Concerneo Vtiaritic.
It was observed by the ! it
Cloaranos was erant | o oan e
fushine, HVAC, hortizulture, and irrigat ! BLISE
wo. nat being implementec in practice, tacreove , the pracll noLmane
offtient for horticulture and plantation is saificanth inited du (LRI R
furthermore, the preject prosonest hed wird I if
giamtation as comontted duee the
cnvironmental clearance The non-impleie tshan oF ot ni e (]
other purposes further exacerbates the = tipns Ade ttienally, the - rouoahec 4o
CAflient into the sewage network lea. Sothe Biasten Vb i
enviconmental clearance conditions, 3s theonaunssary e f
not been obtained. Consequently, the cuirant dispes s wrrans
project proponent has  aiso faited to shwnit & compiate e
cnvironmental clearance canditions. Moraver, the ozt wrops =00 o Lo
Cvitginnentd) coingenisativn previousiv grun i N (AL
The matter was delibecated g etall e '
progonent was not found satisfactory. 1t woas nobiced by i
a repular offender and 1s violating the envir¢ pasvental novins and LT condinen

After hearing representativge of the nroipet, it

canzidering the material facts of the cace s Chaiee s an aithe |
L. The censent to pperate urde the wfiad oo fined Saeat o
and the Air (Prevention & Cont:ol i Pallut o Aoty FE8T fophed

cormpany be refused due to violatiti: ol the provisions of the Lnvireamaen

obtained by the project proponent rom SEIAA, Punial as veell o olther ane
violations,
2. The bank guarantee of Rs. 20 4o -y iy sl the Db b trogest

assurance Lo comply with the orovisars of cnsiradse atay oows boeonat B1a-c

ntion &

:
ficials o1

n of 620

ped the
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Al veposd the bovoanmental Componsation of Rs, 1,30,50,000
it alieady conveyed 1o the project proponent vide arder
no 340 datet Fha YA within 07 days, failing wiich the matter shall be referred o

U Juove e witho s for racovery of the sama
1 ! doshatb not el its offfuont to the MO sowoer and othor maode of
| Lovitonmental  Cleanace  conditions il the  revised

nee ond NOC ol the Board 1 olitained.

5, I acns s 320 0f the Water (Prevention & Control of Pollution) Act,
pee bt reject proponent and concerned Departments:
lsbiar of Land o divected nol Lo register any sale did

wit house/shopfany . olver componeint of this project with

I Bt oot and ithe entries to this effect shall also be made in the revenue

BT 4 dotnoetes shodl be directed to not issue partial completion [/ completion

Laball act sanction any new buiiding plans in the residential

! voUnose/sheny any other compaonent of this project
o T njab Siat cer Lorporation Limited Authorities be directed not to issue any
-ric car nection related to any plot/flat/house/shop/any other component of
! f i ffect

al Office-3, Luchians shall submit the complians

o al aearing as per time schadyle, EE, RO shall nroy

t i ) oo eeal action to be taken against tne project proponcnt and
i T <ot conditions of environmental clearance and provisions of Water

o during hearing dated 07.07,2002
e requestea to comply with the decisions of the personal
hearing i A1 2t subout compliance repoit 1o tne doard.

—
%ﬂr

&For and on ovenalfl of
Punjah Poilution Congro! Board

Endst 1! HYy9 pated 18]0F 025

e Coooaboave s forwarded to the Envirenmental Engineer, Punjab

Poliinei: Nieas s Lugdhinng o iasmation % comphance, ploase

-
? A

)s- For and on behalf of

Punjab Poilution Contrel Zoard
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